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1.0 PREAMBLE

Hon’ble National Green Tribunal (NGT), Principal Bench, New Delhi passed an
order in the matter of Abhay Jain V/s State of Madhya Prades [O.'A.- No. 408 of
2022] on 11" July, 2022 regarding illegal mining in ESZ area of Madhav
National Park, at Vill. Majhera District Shivpuri based on public grievance of
Shri Abhay Jain. The copy of Hon’ble NGT order dated 11.07.2022 is enclosed

at Annexure -1.

2.0 CONSTITUTION OF FIVE MEMBER COMMITTEE

The Hon’ble NGT vide order dated 11™ July, 2022 asked for a factual and
action taken report from a joint committee comprising of State PCB, Regional
Office of MoEF&CC at Bhopal, Director, Madhav National Park, Director,
Department of mine and mineral, Government of Madhya Pradesh,
Commissioner and Collector Shivpuri, State PCB will be the Nodal agency for

coordination and compliance.

The order states that-* The Joint Committee shall meet within four weeks,
undertake site visits, look into the grievances of the applicant, verify the factual
position including the allegations regarding illegal mining in reserved forest
area and revenue area of Village Majhera and take requisite remedial action by
following due process of law. Factual and action taken report which may
include plan for ecological restoration of waste land and barren land in Majhera
while addressing the issues of Sahariya Adivasi Community, may be furnished

within two months.”

MEMBERS OF THE COMMITTEE:
In compliance to the order of the Hon’ble NGT, Six member committee

constituted with following members-




01 |Shri Moolchand Verma, Addn. Commissioner Member
Revenue Gwalior
02 | Shri Vishwa Bandhu Meena, Member
Scientist ‘C’, MoEF& CC,Regional Office, Bhopal
03 | Shri R.P. Bhadkariya, Mining officer Member
Representative of Collector Shivpuri &
04 | Representative of Director Geology and Mining
Bhopal
05 | Shri Anil Soni, Asst. Director Member
Representative of Director Madhav National Park
06 | ShriD.V.S. Jatav, CC Member and
Representative of Regional Officer, MPPCB, Gwalior | Nodal Officer
3.0 APPROACH

The committee adopted following approach:-
1. Meeting among the members
2. Site and surrounding visit

3. Grievance hearing of applicant during the visit

4. Report preparation based on the above & data compilation

4.0 LOCATION
Madhav National Park:-




The Madhav National Park is located in Shivpuri District of Madhya Pradesh

and is spread over an area of 354.61 square kilometers. The National Park has
varied type habitats including forests, grasslands and lakes which support
diverse type of fauna and flora. Government of India (MOEF & CC) vide its
notification dated 13.09.2017 notifies the area as madhav national park eco
sensitive zone under environment protection act 1986. The Eco- sensitive zone
is spread over an area of 277.20 square kilometer with an extent of 100 meters
on the notified urban and ‘Abadi’ area side and 2 kilometers on the rest of area

from the boundary of the Madhav National Park.

5.0 ISSUES RAISED BY THE APPLICANT

1. Illegal mining in reserve forest areas and revenue areas in panchayat
Majhera District Shivpuri.

2. Despite the prohibition of mining activities is eco sensitive zone, the
mining department has opened some part of land in survey no. 357/1,
358/1,314 & 316 for stone mining.

3. Adverse effect on tribal group, Sahariya Adivasi community due to
polluted water with high iron & other mineral content by mining

activities.

6.0 OBSERVATIONS OF THE COMMITTEE
The committee visited the location on 04.08.2022 to find the factual
status of the grievances along with the applicant. Various locations were
inspected. A mauka panchnama is prepared during the visit. It is observed
that the mentioned survey areas come within 2 kilometers from the
boundary of the Madhav National Park ESZ. The panchnama is enclosed

at Annexure-2




(a) Location 1- Survey No. 316

It is observed that mining in the above said location has been undertaken in the

past. Overburden was seen lying at the location. At present no mining activity is
observed.

———




(b) Location 2- Survey No. 357/1 & 358/1

Shivwgoosri, Iracili=a
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OB/ O/, 2022

It is observed that there is no mining activity in this location.

(¢) Location 3- Survey No. 314

k- Shivpuri, MP, India " 5

E_Shivpuri, Shivpuri, 473551,

La£25.371479, Long 77.741072
08/04/2022 12:59 PM



At the above location it was noted that mining was undertaken on large scale.
Over burden was found near the location. Due to mining activity pits were

created & abundant as it is. Rain water has accumulated in the pits.

(d) Location 5- Sahariya Adaiwasi Basti, Village Majhera




Interaction was made with the villagers (Sahariya Adiwasi). One of the Villager
Shri Dayaram Adiwasi (Panchayat Panch) S/o Shri Pooran Adiwasi, Vill.
Majhera informed that the village has 03 hand pumps. The villagers are not

using the hand pumps water for drinking purpose as two of the hand pumps
have excess iron content. The residents inform that there are around 25 no. of
houses located in the village. The PHE department has made an alternate
arrangement through pipe line from nearest privet bore well at approximate
' distance of 1200 mtr. to the village. Two tanks of 500 ltr. each are also provided
by the PHE department (Copy of letter is enclosed at Annexure-3). The
villagers further informed that no mining activity is going on since 3 years.




7.0 ACTION TAKEN BY MPPCB

MPPCB has collected the water sample from hand pump and analyzed it
through NABL accredited agency M/s Advanced Environmental Testing And
Research Lab P. Ltd. The report (Annexure-4) clearly indicates that the iron
content is exceeding the limit. The copy of IS 10500: 2012 for drinking water
specification is enclosed at Annexure-5

The MPPCB also requested the concern departments to seal the hand pumps
vide letter dated 03.08.2022. The copy of the same is enclosed at Annexure-6

8.0 MINING PROGRESS
Previous Status- Mining department informed that 09 quarry lease of flag
stone was sanctioned by the authorities in the past. The details are enclosed as

Annexure-7

Present status: - At present no mining operation is in progress, however,
application for quarry lease were received by mining department. The list and

details of the applications are as follows:-

Sr. | Details of Name of ‘ Details of No. of Annexure
No. | Mine Minerals | Advertisement in News | Applications
Paper
1. | Survey No. | Flag First Advertisement 01 08 & 09
315, Stone " published on
Village 16.03.2021 in Dainik
Majhera, ' Shram Sadhna News
Area 1.50 paper dated
Hect. 120.03.2021
2. | Survey No. | Flag | First Advertisement 01
314,315 & | Stone published on
316 Village 22.04.2021 in Tarun




Majhera, Saptah News paper
Area 6.25 dated 01.05.2021
Hect.
3. | Survey No. | Flag First Advertisement 03
314 & 316 | Stone published on
Village | 16.03.2021 in Dainik
Majhera, Shram Sadhna News
Area 4.75 | paper dated
Hect. 20.03.2021
4. | Survey No. | Flag Advertisement 01
357, 357/1, | Stone published on
Area 1.0 22.10.2021 in Dainik
Hect. 358/1 Shram Sadhna News
Area 1.0 paper dated
Hect. 30.10.2021
Village
Majhera,

The Report regarding NOC / Objection has been received from concerned
departments for survey no. 357, 357/1 & 358/1. In this regard objection has

been raised by Madhav National Park. Further action is under progress at the

end of mining department. The copies of reports are attached at Annexure-10

9.0 IMPACT OF THE MINING

(a) Due to the previous mining operations the over burden dump is found lying

here & there.

(b) Reclamation of these mining sites were not done by the concern lessee as

per the approved mining closure plan.

(c) Rain Water is got accumulated in those mining pits.



10.0 CONCLUSION & SUGGESTIONS

(a)Tt is evident from the site visit that the survey nos. mentioned by the

applicant is located within 02 Kms. of Madhav National Park Eco sensitive

zone.

(b) Mining operation was under taken by the previous lessee, however proper

reclamation was not done.

(c) From the test reports of hand-pump water, it is noted that the iron content is
exceeding the limit. However, no relation between the mining operation and
the iron content can be made as no mining operation is in progress from last
03 years. Further, water supply is made by the PHE for the villagers from
approx. 1200 m distant bore well for present drinking purpose. The
geological study may be conducted by CGWB through a reputed institution

to find the reasons for excess iron in that area.

(d) The advertisements were published by the mining department as per the MP
gazette notification (enclosed at Annexure-11) department of mineral
resources department bhopal dated 20.01.2021 Para 02 for online
applications. However, the decision to allot the said mining survey areas is
under process at the end of mining department. The mining department has
sought report/ objection from concern departments i.e. Department of
Fgrest, Revenue, Local body, Madhav National Park etc.




(¢) The mining department may be directed to undertake the reclamation work
of previously mined areas through due process. For present mining process

the mining department should follow the applicable rules of ESZ.

Qe —

Vishwa bandhu Meena,
Scientist‘C, MoEF&CC,

o

Gwallor/Division - Regional Office, Bhopal
N\

R.P. Bhadkariya, Anil Soni,

Mining officer Asst. Director

Distt. Shivpuri Madhav National Park

\
D.V.S. Jatav, C

Regional office MPPCB,
Gwalior
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Item No.04 (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPALBENCH

(By Video Conferencing)

Original Application No.408 /2022

Abhay Jain ...Applicant

Versus

State of Madhya Pradesh ...Respondent

Date of hearing: 11.07.2022

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Application is registered based on a complaint received by Post/E-Mail.

ORDER

1. Mr. Abhay Jain, Advocate working with Zenith Society for Socio-Legal
Empowerment, Pili Kothi, Kalaganj, Shivpuri, Madhya Pradesh has sent
the present letter petition, which has been treated and registered as Original
Application, complaining that Central Government notified Madhav National
Park, Eco-sensitive Zone (ESZ) which is spread over an area of 277.20 square
kilometers. Annexure II of the ESZ Notification contains a list of villages falling
within ESZ and Village Majhera, District Shivpuri is one of those villages. As
per ESZ notification, all new and existing (minor and major minerals), Stone
quarrying and crushing units are prohibited with immediate effect except for
meeting the domestic needs of bonafide local residents including digging of
earth for construction or repair of houses and for manufacture of country
tiles or bricks for housing and for other activities. Despite the prohibition
illegal mining is taking place in forest and revenue areas at Village Majhera,
District Shivpuri. The Mining Department called for tenders for stone mining

in Survey No. 314, 316, 357/1 and 358/1 of Majhera Village, Tehsil and



O. A. No. 408/2022 Abhay Jain Vs. State of Madhya PradZsh
-2-

District Shivpuri which fall under Eco-Sensitive Zone of Madhav National
Park. A colony of 25 families of Sahariya Adivasi Community which is a
Particularly Vulnerable Tribal Group (PVTGs) as notified by the Central
Government is located within 1 km range of the mining area and residents
thereof are adversely affected by mining activities. The water in the hand-
pumps in said colony has become polluted with high iron and other mineral
contents making it unfit for drinking. Complaints regarding illegal mining

were made to the concerned authorities but no action has been taken.

2. In view of the averments made in the application, it would be
appropriate to have a factual and action taken report from a Joint Committee
comprising of representatives of State PCB, Regional Office of MoEF & CC at
Bhopal, Director, Madhav National Park, Director, Department of Mines and
Mineral, Government of Madhya Pradesh, Commissioner and Collector,

Shivpuri. State PCB will be the Nodal agency for coordination and compliance.

3. The Joint Committee shall meet within four weeks, undertake site
visits, look into the grievances of the applicant, verify the factual position
including the allegations regarding illegal mining in reserved forest area and
revenue area of Village Majhera and take requisite remedial action by following
due process of law. Factual and action taken report which may include plan
for ecological restoration of waste land and barren land in Majhera while
addressing the issues of Sahariya Adivasi Community, may be furnished

within two months by e-mail at judicial-ngt@gov.in preferably in the form of

searchable PDF/OCR Support PDF and not in the form of Image PDF.

4, List the matter for further consideration on 21.09.2022.

5. A copy of this order, along with a copy of the complaint, be forwarded to
State PCB, Regional Office of MoEF & CC at Bhopal, Director, Madhav

National Park, Director, Department of Mines and Mineral, Government of


mailto:judicial-ngt@gov.in

O. A. No. 408/2022 Abhay Jain Vs. State of Madhya Pra&h
-3-

Madhya Pradesh, Commissioner and Collector, Shivpuri by e-mail for

requisite compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

July 11, 2022
Original ApplicationNo0.408/2022
AG



Annexure 2

19



_ ./qa‘ bd] wag A n«( f?wsj), v 2wy i
resct ) 3;\{2%’) 9 NPT TR /lmg 1)

| 214 , 3k, 35 ) 0N 33'/4 n&zrz,u;, %1,4,,[1
, %‘AP{J ”}A( m’ EA} H{-.Qq _1?,\ '\Md '\t(fw L({ﬁ @(19“/
| AR Pup 1y a o

Wy A TZ@&%’ o
i{ J\q 4144(!@(1 24 4§ "JT- Q"(Q“‘ MW“) 4 di2 )
& a8 MMV 901; 2ldny ™ «‘_h ( QUEY 'f"‘/
au] [} g g )) ﬂ\ ),) <d(\,4 %&mﬂ Ed((r @AMM'((
by 2 &tf’”}" Sz\r«/l %T ow'h’) {"ﬂ&én(f Qd(m( %i/l}
seoan Puc on~ € e ) ‘cg (an 4ally
1l ¢ Q(@s’lg {u{q 4} md/@ U’<q o e?'*“f‘)'
ANy Q.l{ WY [ ?wrr 3 ne aly, *\tuer'}
Lu(f“ A

91
-‘é”\f C’M‘(Qd' u)l-? 13 3\{(&1'4 7{ 7 ’)!m« 11/
: 4;\'@-4- o 1wl Ter sl Bltyn G shy G
(*M'l’"\;) Neddl ‘4“@‘}’ Al 'y M1 21y /uﬁ w 7701/} &
"9 \%\(G Ay ‘) Lt/ 55?;”"}} ?ﬂn( f"((”' <0 J”/(_"[t!"//
| MY w7 () &?’/07 Aar aenp> abf qiur —W// B2~ 4N )y, -
A tyroun,, aé)e ]

‘rrufwv] ;azvdj— b

——



Annexure 3

21



22

# fvwda o A vy o e A
\ ""'“."ﬂm _ |



ANNEXURE-3

OFFICE OF THE EXECUTIVE ENGINEER, PUBLIC
HEALTH ENGINEERING DEPARTMENT, DIVISION
SHIVPURI

No. /2392 / Ro / C.C. / L.O. / Zone /Shivpuri
Dated 04.08.2022
To,
The Regional Officer

Regional Office Madhya Pradesh Pollution Control
Board

Pandit Deendayal Nagar Housing Board Colony
Gwalior

Subject- Regarding sealing of hand pumps due to
excessive amount of iron in hand pump water of

village Majhera tehsil and district Shivpuri.

Reference- letter no. 2303 dated 03.08.2022 of the
Regional Office Madhya Pradesh Pollution Control

Board Gwalior

In furtherance of the above subject, it is stated that

due to the excessive amount of iron in both the hand-

23



pumps of Public Health Engineering Department in
Aamdar tribal colony of village Majhera, the hand-pumps
have been closed by removing their chains and for
drinking water system of the colony, About 1200 meters
of 40 mm HDP pipe of Vyas has been put in private
nearby from the tube well and Drinking water
arrangement has been made by putting taps on 2 nos.
plastic tanks of 500 liters each on the platform. Tanks

are filled from tube wells.
SD
Executive Engineer
Public Health Engineering Department
Division Shivpuri
No./2393./Estt./ PO/ LO Subdivision /Pichhor
Dated 04/08/2022
Copy:

1. Sent to Collector District Shivpuri for information.
2. Sent to Chief Executive Officer, District Panchayat

Shivpuri for information.

SD

Executive Engineer

Public Health Engineering Department
Division Shivpuri

/ /True translated Copy//

24
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Test Certificate

AETRL/010822W0001

D/o Report Issue
92'23 D/o Sample received
Regional Lab WP Pollution Contral Board,Gwalior Qty of sample

Deendayal Nager Housing Board Colony Gwalior- Mp | Sample bottle

Nature of Sample ‘Water o
?ﬁmnlﬂ-cpl_lgcted By | Customer D/o Sample Collection 23{@3{;2_92:2- 1
a Sample Description Hand Purmp Water Sample Sample Received by AETRI LAB
'Sample Location Ambadh Colony Village Majhera Distt. Shivpuri Sampling Method LAB/50P/29
Coordinates NA Sample Condition Satisfactory
D/o Sample Analysis | 01/08/2022 D/o Analysis Completion | 02/08/2022
Results

S.No. [Test Parameters Units Results Requirement as per 15:10500-2012 Test Method

Acceptable Permissible 4

Limits Limits 1
1 |iron as Fe I mg/! 0.713 0.3 No Relaxation 15:3025 (Part-53)

BDL - Below Detection Lirgit

€ Dr. Dinesh Uchchariya
Technical Manager

* £nd of Report *

uthorised Signalory
Rajesh Jain

Direclor



0751223 2177, 3566867
-&Blmllor@smal!-com, aetricenter@gmail.com, aetrl2016@gma

Test Certificate

2000001064F bt 2
0. AETRL/010822W0002 D/o Report Issue. umafam

0223 D/o Sample received 01/08/2022
Regional Lab MP Pollution Control Board,Gwalior Qty of sample 500 ml
Deendayal Noger ,Housing Board Colony Gwalior-MP | Sample bottle Poly Bottle
Nature of Sample Water st
Sample Collected By | Customer D/o Sample Collection 28/08/2022 b
Sample Description Hand Pump Water Near gaushala Sample Received by AETRL LAB
ple Location Ambadh Colony Village Majhera Distt. Shivpuri Sampling Method LAB/SOP/29
Coordinates NA Sample Condition Satisfactory
D/o Sample Analysis | 01/08/2022 D/o Analysis Completion 02/08/2022
Results
S.No. |Test Parameters Units Results Requirement as per 15:10500-2012 Test Method
Acceptable Permissible
Limits Limits
1 |ironas Fe mg/| | NoRelaxation | 15:3025 (Part-53)

BDL - Below Detection L?Tﬁ‘t\\

eviewed b},f—7 Authorised Signatory ;
Dr, Dinesh Uchchariya Ra]l?sh il }
@ Technical Manager Director {
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(GRRT gvIerT)
Indian Standard

DRINKING WATER — SPECIFICATION

( Second Revision )
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© BIS 2012
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AMENDMENT NO. 1 JUNE 2013
o TO
IS 10500 : 2012 DRINKING WATER — SPECIFICATION

{Second Revision)
[Page 2, Table 2, SI No. xii), col 3] — Substitute ‘1.0° for 0.3,

[Page 3, Table 3, SI No. x), col 4] — Substitute ‘No relaxation’ for 0.05".

(FAD 14)

Publication Unit, BIS, New Delhi, India
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Drinking Water Sectional Committee, FAD 25

FOREWORD

This Indian Standard (Second Revision) was adopted by the Bureau of Indian Standards, after the draft finalized
by the Drinking Water Sectional Committee had been approved by the Food and Agriculture Division Council.

This standard was originally published in 1983. A report prepared by the World Health Organization in cooperation
with the World Bank showed that in 1975, some 1 230 million people were without safe water supplies. These
appalling facts were central to the United Nations decision to declare an International Drinking Water Supply and
Sanitation decade, beginning in 1981. Further, the VI Five-Year Plan of India had made a special provision for
availability of safe drinking water for the masses. Therefore, the standard was formulated with the objective of
assessing the quality of water resources, and to check the effectiveness of water treatment and supply by the
concerned authorities.

The first revision was undertaken to take into account the up-to-date information available about the nature and
effect of various contaminants as also the new techniques for identifying and determining their concentration.
Based on experience gained additional requirements for alkalinity; aluminium and boron were incorporated and
the permissible limits for dissolved solids, nitrate and pesticides residues modified.

As per the eleventh five year plan document of India (2007-12), there are about 2.17 lakh quality affected habitations
in the country with more than half affected with excess iron, followed by fluoride, salinity, nitrate and arsenic in
that order. Further, approximately, 10 million cases of diarrhoea, more than 7.2 lakh typhoid cases and 1.5 lakh
viral hepatitis cases occur every year a majority of which are contributed by unclean water supply and poor
sanitation. The eleventh five year plan document of India (2007-2012) recognizes dealing with the issue of water
quality as a major challenge and aims at addressing water quality problems in all quality affected habitations with
emphasis on community participation and awareness campaigns as well as on top most priority to water quality
surveillance and monitoring by setting up of water quality testing laboratories strengthened with qualified
manpower, equipments and chemicals.

The second revision was undertaken to upgrade the requirements of the standard and align with the internationally
available specifications on drinking water. In this revision assistance has been derived from the following:

a) EU Directives relating to the quality of water intended for human consumption (80/778/EEC) and Council
Directive 98/83/EC.

b) USEPA standard — National Primary Drinking Water Standard. EPA 816-F-02-013 dated July, 2002.
¢) WHO Guidelines for Drinking Water Quality. 3rd Edition Vol. I Recommendations, 2008.

d) Manual on Water Supply and Treatment, third edition — revised and updated May 1999, Ministry of
Urban Development, New Delhi.

This standard specifies the acceptable limits and the permissible limits in the absence of alternate source. It is
recommended that the acceptable limit is to be implemented as values in excess of those mentioned under
‘Acceptable’ render the water not suitable. Such a value may, however, be tolerated in the absence of an alternative
source. However, if the value exceeds the limits indicated under ‘permissible limit in the absence of alternate
source’ in col 4 of Tables 1 to 4, the sources will have to be rejected.

Pesticide residues limits and test methods given in Table 5 are based on consumption pattern, persistence and
available manufacturing data. The limits have been specified based on WHO guidelines, wherever available. In
cases where WHO guidelines are not available, the standards available from other countries have been examined
and incorporated, taking in view the Indian conditions.

In this revision, additional requirements for ammonia, chloramines, barium, molybdenum, silver, sulphide, nickel,
polychlorinated biphenyls and trihalomethanes have been incorporated while the requirements for colour, turbidity,
total hardness, free residual chlorine, iron, magnesium, mineral oil, boron, cadmium, total arsenic, lead, polynuclear
aromatic hydrocarbons, pesticides and bacteriological requirements have been modified.

In this revision, requirement and test method for virological examination have been included. Further, requirements
and test methods for cryptosporidium and giardia have also been specified.

Routine surveillance of drinking water supplies should be carried out by the relevant authorities to understand
the risk of specific pathogens and to define proper control procedures. The WHO Guidelines for Drinking Water
Quality, 3rd Edition, Vol. 1 may be referred for specific recommendations on using a water safety approach
incorporating risk identification. Precautions/Care should be taken to prevent contamination of drinking water
from chlorine resistant parasites such as cryptosporidium species and giardia.
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IS 10500 : 2012

Indian Standard

DRINKING WATER — SPECIFICATION

( Second Revision )

1 SCOPE

This standard prescribes the requirements and the
methods of sampling and test for drinking water.

2 REFERENCES

The standards listed in Annex A contain provisions
which through reference in this text, constitute
provisions of this standard. At the time of publication,
the editions indicated were valid. All standards are
subject to revision and parties to agreements based on
this standard are encouraged to investigate the
possibility of applying the most recent editions of the
standards indicated in Annex A.

3TERMINOLOGY

For the purpose of this standard the following definition
shall apply.

3.1 Drinking Water — Drinking water is water
intended for human consumption for drinking and
cooking purposes from any source. It includes water
(treated or untreated) supplied by any means for human
consumption.

4 REQUIREMENTS

Drinking water shall comply with the requirements
given in Tables 1 to 4. The analysis of pesticide residues
given in Table 3 shall be conducted by a recognized
laboratory using internationally established test method
meeting the residue limits as given in Table 5.

Drinking water shall also comply with bacteriological
requirements (see 4.1), virological requirements
(see 4.2) and biological requirements (see 4.3).

4.1 Bacteriological Requirements
4.1.1 Water in Distribution System

Ideally, all samples taken from the distribution system
including consumers’ premises, should be free from
coliform organisms and the following bacteriological
quality of drinking water collected in the distribution
system, as given in Table 6 is, therefore specified when
tested in accordance with IS 1622.

4.2 Virological Requirements

4.2.1 Ideally, all samples taken from the distribution

Table 1 Organoleptic and Physical Parameters
(Foreword and Clause 4)

SI No. Characteristic Requirement Permissible Method of Test, Remarks
(Acceptable Limit in the Ref to Part of
Limit) Absence of IS 3025
Alternate
Source

&) ) 3 “ ) (6)

i) Colour, Hazen units, Max 5 15 Part 4 Extended to 15 only, if toxic substances
are not suspected in absence of alter-
nate sources

ii)  Odour Agreeable Agreeable Part 5 a) Test cold and when heated
b) Test at several dilutions

iii)  pH value 6.5-8.5 No relaxation Part 11 —
iv)  Taste Agreeable Agreeable Parts 7and 8  Test to be conducted only after safety
has been established

V) Turbidity, NTU, Max 1 5 Part 10 —

vi) Total dissolved solids, mg/l, 500 2 000 Part 16 —

Max

NOTE — It is recommended that the acceptable limit is to be implemented. Values in excess of those mentioned under ‘acceptable’
render the water not suitable, but still may be tolerated in the absence of an alternative source but up to the limits indicated under
‘permissible limit in the absence of alternate source’ in col 4, above which the sources will have to be rejected.
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Table 2 General Parameters Concerning Substances Undesirable in Excessive Amounts

(Foreword and Clause 4)

SI No. Characteristic Requirement Permissible Method of Test, Remarks
(Acceptable Limit in the Ref to
Limit) Absence of
Alternate
Source
(1) (2) (3) 4) (5) (6)
i) Aluminium (as Al), mg/l, Max 0.03 0.2 IS 3025 (Part 55) —

ii) Ammonia (as total ammonia-N), 0.5 No relaxation IS 3025 (Part 34) —

mg/l, Max

iii) Anionic detergents (as MBAS) 0.2 1.0 Annex K of IS 13428 —

mg/l, Max

iv) Barium (as Ba), mg/l, Max 0.7 No relaxation Annex F of IS 13428%* —

or IS 15302
v) Boron (as B), mg/l, Max 0.5 1.0 IS 3025 (Part 57) —
vi) Calcium (as Ca), mg/l, Max 75 200 IS 3025 (Part 40) —
vii) Chloramines (as Cl,), mg/l, Max 4.0 No relaxation IS 3025 (Part 26)* —
or APHA 4500-C1 G
viii) Chloride (as Cl), mg/l, Max 250 1 000 IS 3025 (Part 32) —

ix) Copper (as Cu), mg/l, Max 0.05 1.5 IS 3025 (Part 42) —

x) Fluoride (as F) mg/l, Max 1.0 1.5 IS 3025 (Part 60) —

xi) Free residual chlorine, mg/l, Min 0.2 1 IS 3025 (Part 26) To be applicable only when
water is chlorinated. Tested
at consumer end. When pro-
tection against viral infec-
tion is required, it should be
minimum 0.5 mg/l

xii) Iron (as Fe), mg/l, Max 0.3 No relaxation IS 3025 (Part 53) Total concentration of man-
ganese (as Mn) and iron (as
Fe) shall not exceed 0.3 mg/1

xiii) Magnesium (as Mg), mg/l, Max 30 100 IS 3025 (Part 46) —
xiv) Manganese (as Mn), mg/l, Max 0.1 0.3 IS 3025 (Part 59) Total concentration of man-
ganese (as Mn) and iron (as
Fe) shall not exceed 0.3 mg/1
xv) Mineral oil, mg/l, Max 0.5 No relaxation Clause 6 of IS 3025 —_
(Part 39) Infrared
partition method
xvi) Nitrate (as NO,), mg/l, Max 45 No relaxation IS 3025 (Part 34) —
xvii) Phenolic compounds (as C;H,OH), 0.001 0.002 IS 3025 (Part 43) —
mg/l, Max
xviii) Selenium (as Se), mg/l, Max 0.01 No relaxation IS 3025 (Part 56) or —
IS 15303*
xix) Silver (as Ag), mg/l, Max 0.1 No relaxation Annex J of IS 13428 —

xx) Sulphate (as SO,) mg/l, Max 200 400 IS 3025 (Part 24) May be extended to 400 pro-
vided that Magnesium does
not exceed 30

xxi) Sulphide (as H,S), mg/l, Max 0.05 No relaxation IS 3025 (Part 29) —
xxii) Total alkalinity as calcium 200 600 IS 3025 (Part 23) —
carbonate, mg/l, Max
xxiii) Total hardness (as CaCO,), 200 600 IS 3025 (Part 21) —
mg/l, Max
xxiv) Zinc (as Zn), mg/l, Max 5 15 IS 3025 (Part 49) —

NOTES

1 In case of dispute, the method indicated by '*' shall be the referee method.

2 It is recommended that the acceptable limit is to be implemented. Values in excess of those mentioned under ‘acceptable’ render the
water not suitable, but still may be tolerated in the absence of an alternative source but up to the limits indicated under ‘permissible
limit in the absence of alternate source’ in col 4, above which the sources will have to be rejected.
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Table 3 Parameters Concerning Toxic Substances
(Foreword and Clause 4)

SI No. Characteristic Requirement Permissible Method of Test, Remarks
(Acceptable Limit in the Ref to
Limit) Absence of
Alternate
Source
(1) (2) (3) 4) (5) (6)
i) Cadmium (as Cd), mg/l, Max 0.003 No relaxation IS 3025 (Part 41) —
ii) Cyanide (as CN), mg/l, Max 0.05 No relaxation IS 3025 (Part 27) —
iii) Lead (as Pb), mg/l, Max 0.01 No relaxation IS 3025 (Part 47) —
iv) Mercury (as Hg), mg/l, Max 0.001 No relaxation IS 3025 (Part 48)/ —
Mercury analyser
v) Molybdenum (as Mo), mg/l, Max 0.07 No relaxation IS 3025 (Part 2) —
vi) Nickel (as Ni), mg/l, Max 0.02 No relaxation IS 3025 (Part 54) —
vii) Pesticides, pg/l, Max See Table 5 No relaxation See Table 5 —_
viii) Polychlorinated biphenyls, mg/l, 0.000 5 No relaxation ASTM 5175%* —
Max or APHA 6630
ix) Polynuclear aromatic hydro- 0.000 1 No relaxation APHA 6440 —
carbons (as PAH), mg/l, Max
x) Total arsenic (as As), mg/l, Max 0.01 0.05 IS 3025 (Part 37) —
xi) Total chromium (as Cr), mg/l, Max 0.05 No relaxation IS 3025 (Part 52) —
xii) Trihalomethanes:
a) Bromoform, mg/l, Max 0.1 No relaxation ASTM D 3973-85* —_
or APHA 6232
b) Dibromochloromethane, 0.1 No relaxation ASTM D 3973-85* —_
mg/l, Max or APHA 6232
¢) Bromodichloromethane, 0.06 No relaxation ASTM D 3973-85* —_
mg/l, Max or APHA 6232
d) Chloroform, mg/l, Max 0.2 No relaxation ASTM D 3973-85* —_
or APHA 6232
NOTES

1 In case of dispute, the method indicated by '*' shall be the referee method.

2 It is recommended that the acceptable limit is to be implemented. Values in excess of those mentioned under ‘acceptable’ render the
water not suitable, but still may be tolerated in the absence of an alternative source but up to the limits indicated under 'permissible
limit in the absence of alternate source’ in col 4, above which the sources will have to be rejected.

Table 4 Parameters Concerning Radioactive Substances
(Foreword and Clause 4)

SI No. Characteristic Requirement Permissible Method of Test, Remarks
(Acceptable Limit in the Ref to Part of
Limit) Absence of IS 14194
Alternate
Source
(1 (2 (3) “ (5) (6)
i) Radioactive materials:
a) Alpha emitters Bq/l, Max 0.1 No relaxation Part 2 —
b) Beta emitters Bq/l, Max 1.0 No relaxation Part 1 —

NOTE — It is recommended that the acceptable limit is to be implemented. Values in excess of those mentioned under ‘acceptable’
render the water not suitable, but still may be tolerated in the absence of an alternative source but up to the limits indicated under
‘permissible limit in the absence of alternate source’ in col 4, above which the sources will have to be rejected.
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Table 5 Pesticide Residues Limits and Test Method
(Foreword and Table 3)

SI No. Pesticide Limit Method of Test, Ref to
ug/l — — —
USEPA AOAC/ 1SO
(1) (2) (3) 4) (5)
i) Alachlor 20 525.2, 507 —
ii)  Atrazine 2 525.2, 8141 A —
iii)  Aldrin/ Dieldrin 0.03 508 —
iv)  Alpha HCH 0.01 508 —
v)  Beta HCH 0.04 508 —
vi)  Butachlor 125 525.2, 8141 A —
vii)  Chlorpyriphos 30 525.2, 8141 A —
viii)  Delta HCH 0.04 508 —
ix)  2,4- Dichlorophenoxyacetic acid 30 515.1 —
x)  DDT (o, p and p, p — Isomers of DDT, 1 508 AOAC 990.06
DDE and DDD)
xi)  Endosulfan (alpha, beta, and sulphate) 0.4 508 AOAC 990.06
xii)  Ethion 3 1657 A —
xiii) ~ Gamma — HCH (Lindane) 2 508 AOAC 990.06
xiv)  Isoproturon 9 532 —
xv)  Malathion 190 8141 A —
xvi)  Methyl parathion 0.3 8141 A 1SO 10695
xvii)  Monocrotophos 1 8141 A —
xviii)  Phorate 2 8141 A —

NOTE — Test methods are for guidance and reference for testing laboratory. In case of two methods, USEPA method shall be the
reference method.

Table 6 Bacteriological Quality of Drinking Water?
(Clause 4.1.1)

SI No. Organisms Requirements
@ ) 3
i) All water intended for drinking:
a) E. coli or thermotolerant coliform bacteria®-? Shall not be detectable in any 100 ml sample
ii)  Treated water entering the distribution system:
a) E. coli or thermotolerant coliform bacteria® Shall not be detectable in any 100 ml sample
b) Total coliform bacteria Shall not be detectable in any 100 ml sample
iii)  Treated water in the distribution system:
a) E. coli or thermotolerant coliform bacteria Shall not be detectable in any 100 ml sample
b) Total coliform bacteria Shall not be detectable in any 100 ml sample

PImmediate investigative action shall be taken if either E.coli or total coliform bacteria are detected. The minimum action in the case of
total coliform bacteria is repeat sampling; if these bacteria are detected in the repeat sample, the cause shall be determined by immediate
further investigation.

Y Although, E. coli is the more precise indicator of faecal pollution, the count of thermotolerant coliform bacteria is an acceptable alternative.
If necessary, proper confirmatory tests shall be carried out. Total coliform bacteria are not acceptable indicators of the sanitary quality of
rural water supplies, particularly in tropical areas where many bacteria of no sanitary significance occur in almost all untreated supplies.

3t is recognized that, in the great majority of rural water supplies in developing countries, faecal contamination is widespread. Under
these conditions, the national surveillance agency should set medium-term targets for progressive improvement of water supplies.




system including consumers’ premises, should be free
from virus.

4.2.2 None of the generally accepted sewage treatment
methods yield virus-free effluent. Although a number
of investigators have found activated sludge treatment
to be superior to trickling filters from this point of view,
it seems possible that chemical precipitation methods
will prove to be the most effective.

4.2.3 Virus can be isolated from raw water and from
springs, enterovirus, reovirus, and adenovirus have
been found in water, the first named being the most
resistant to chlorination. If enterovirus are absent from
chlorinated water, it can be assumed that the water is
safe to drink. Some uncertainty still remains about the
virus of infectious hepatitis, since it has not so far been
isolated but in view of the morphology and resistance
of enterovirus it is likely that, if they have been
inactivated hepatitis virus will have been inactivated
also.

4.2.4 An exponential relationship exists between the
rate of virus inactivation and the redox potential. A
redox potential of 650 mV (measured between
platinum and calomel electrodes) will cause almost
instantaneous inactivation of even high concentrations
of virus. Such a potential can be obtained with even a
low concentration of free chlorine, but only with an
extremely high concentration of combined chlorine.
This oxidative inactivation may be achieved with a
number of other oxidants also, for example, iodine,
ozone and potassium permanganate, but the effect of
the oxidants will always be counteracted, if reducing
components, which are mainly organic, are present.
As a consequence, the sensitivity of virus towards
disinfectants will depend on the milieu just as much as
on the particular disinfectant used.

4.2.5 Viruses are generally resistant to disinfectants as
well as get protected on account of presence of
particulate and organic matter in water. Because the
difference between the resistance of coliform
organisms and of virus to disinfection by oxidants
increases with increasing concentration of reducing
components, for example, organic matter, it cannot be
assumed that the absence of available coliform
organisms implies freedom from active virus under
circumstances where a free chlorine residual cannot
be maintained. Sedimentation and slow sand filtration
in themselves may contribute to the removal of virus
from water.

4.2.6 In practice, >0.5 mg/l of free chlorine for 1 h is
sufficient to inactivate virus, even in water that was
originally polluted provided the water is free from
particulates and organic matter.
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4.2.7 MS2 phage are indicator of viral contamination
in drinking water. MS2 phage shall be absent in 1 litre
of water when tested in accordance with USEPA
method 1602. If MS2 phage are detected in the drinking
water, virological examination shall be done by the
Polymerase Chain Reaction (PCR) method for
virological examination as given in Annex B. USEPA
method in Manual of Method for Virology Chapter 16,
June 2001 shall be the alternate method. If viruses are
detected, the cause shall be determined by immediate
further investigation.

4.3 Biological Requirements

4.3.1 Ideally, all samples taken including consumers
premises should be free from biological organisms.
Biological examination is of value in determining the
causes of objectionable tastes and odours in water and
controlling remedial treatments, in helping to interpret
the results of various chemical analysis, and in
explaining the causes of clogging in distribution pipes
and filters. In some instances, it may be of use in
demonstrating that water from one source has been
mixed with that from another.

4.3.2 The biological qualities of water are of greater
importance when the supply has not undergone the
conventional flocculation and filtration processes, since
increased growth of methane-utilizing bacteria on
biological slimes in pipes may then be expected, and
the development of bryozoal growths such as
Plumatella may cause operational difficulties.

4.3.3 Some of the animalcules found in water mains
may be free-living in the water, but others such as
Dreissena and Asellus are more or less firmly attached
to the inside of the mains. Although these animalcules
are not themselves pathogenic, they may harbour
pathogenic organisms or virus in their intestines, thus
protecting these pathogens from destruction by
chlorine.

4.3.4 Chlorination, at the dosages normally employed
in waterworks, is ineffective against certain parasites,
including amoebic cysts; they can be excluded only
by effective filtration or by higher chlorine doses than
can be tolerated without subsequent dechlorination.
Amoebiasis can be conveyed by water completely free
from enteric bacteria; microscopic examination after
concentration is, therefore, the only safe method of
identification.

4.3.5 Strict precautions against back-syphonage and
cross-connections are required, if amoebic cysts are
found in a distribution system containing tested water.

4.3.6 The cercariae of schistosomiasis can be detected
by similar microscopic examination, but there is, in
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any case, no evidence to suggest that this disease is
normally spread through piped water supplies.

4.3.7 The cyclops vector of the embryos of
Dracunculus medinensis which causes dracontiasis or
Guinea-worm disease can be found in open wells in a
number of tropical areas. They are identifiable by
microscopic examination. Such well supplies are
frequently used untreated, but the parasite can be
relatively easily excluded by simple physical
improvements in the form of curbs, drainage, and apron
surrounds and other measures which prevent physical
contact with the water source.

4.3.8 Cryptosporidium shall be absent in 10 liter of
water when tested in accordance with USEPA method
1622 or USEPA method 1623* or ISO 15553 : 2006.
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4.3.9 Giardia shall be absent in 10 liter of water when
tested in accordance with USEPA method 1623* or
ISO 15553 : 2006.

4.3.10 The drinking water shall be free from
microscopic organisms such as algae, zooplanktons,
flagellates, parasites and toxin producing organisms.
An illustrative (and not exhaustive) list is given in
Annex C for guidance.

NOTE — In case of dispute, the method indicated by ‘*’ in
4.3.8 and 4.3.9 shall be referee method.

S SAMPLING

Representative samples of water shall be drawn as
prescribed in IS 1622 and IS 3025 (Part 1).

ANNEX A
(Clause 2)
LIST OF REFERRED INDIAN STANDARDS
IS No. Title IS No. Title
1622 : 1981 Methods of sampling and (Part 41) : 1992 Cadmium (first revision)
microbiological examination of (Part 42) : 1992 Copper (first revision)
water (first revision) (Part 43) : 1992 Phenols (first revision)
3025 Methods of sampling and test (Part 46) : 1994 Magnesium
(physical and chemical) for water and (Part 47) : 1994 Lead
waste water: (Part 48) : 1994 Mercury
(Part 1) : 1987 Sampling (first revision) (Part 49) : 1994 Zinc
(Part 2) : 2002 Deterrpination olf 33lelements by (Part 52) : 2003 Chromium
inductively coupled plasma atomic (Part 53) : 2003 Tron

emission spectroscopy

Colour (first revision)

Odour (first revision)

(Part 7) : 1984 Taste threshold (first revision)

(Part 8) : 1984 Tasting rate (first revision)

(Part 10) : 1984 Turbidity (first revision)

(Part 11) : 1983 pH value (first revision)

(Part 16) : 1984 Filterable residue (total dissolved
solids) (first revision)

1983 Total hardness (first revision)

1983 Alkalinity (first revision)

1986 Sulphates (first revision)

1986 Chlorine residual (first revision)

1986 Cyanide (first revision)

1986 Sulphide (first revision)

1988 Chloride (first revision)

1988 Nitrogen (first revision)

1988 Arsenic (first revision)

1989 Oil and grease

1991 Calcium

(Part 4) : 1983
(Part 5) : 1983

(Part 21) :
(Part 23) :
(Part 24) :
(Part 26) :
(Part 27) :
(Part 29) :
(Part 32) :
(Part 34) :
(Part 37) :
(Part 39) :
(Part 40) :

(Part 54) : 2003 Nickel
(Part 55) : 2003 Aluminium
(Part 56) : 2003 Selenium
(Part 57) : 2005 Boron
(Part 59) : 2006 Manganese
(Part 60) : 2008 Fluoride

13428 : 2003 Packaged natural mineral water —
Specification (first revision)
14194 Radionuclides in environmental
samples — Method of estimation:
(Part 1) : 1994  Gross beta activity measurement
(Part 2) : 1994  Gross alpha activity measurement
15302 : 2002 Determination of aluminium and
barium in water by direct nitrous
oxide-acetylene flame atomic
absorption spectrometry
15303 : 2002 Determination of antimony, iron and

selenium in water by electrothermal
atomic absorption spectrometry
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ANNEX B
(Clause 4.2.7)

POLYMERASE CHAIN REACTION (PCR) METHOD

B-1 GENERAL

The method involves the concentration of viruses from
100 litre of drinking water to 1 ml by membrane filter
technique. The concentrate is subjected to amplification
using polymerase chain reaction (PCR) and primers
based on highly conserved regions of viral genomes.
This method can detect as low as 10 genome copies.
Stringent precautions are needed to avoid
contamination with amplified DNA products leading
to false positive reactions. Detection of hepatitis A virus
(HAV) RNA and enterovirus (EV) RNA is considered
as an indication of presence of viruses in water. Steps
involved include concentration of water, RNA
extraction, complementary DNA (cDNA) synthesis and
PCR.

B-2 CONCENTRATION OF DRINKING WATER

B-2.1 Apparatus
B-2.1.1 Pressure Pump

B-2.1.2 Membrane Filter Assembly with 144 mm
Diameter with Tripod Stand

B-2.1.3 Pressure Vessel (50 litre capacity) with
Pressure Gauge

B-2.1.4 Inter-connecting Pressure Tubes

B-2.2 Reagents

Autoclaved double distilled water shall be used for the
preparation of reagents/buffers in this study.

B-2.2.1 Aluminium Chloride
B-2.2.2 HCI/NaOH Urea (Extra Pure)

B-2.2.3 Disodium Hydrogen Phosphate (Na,HPO,.
2H,0) — 0.2 M, filter sterilized.

B-2.2.4 Sodium Dihydrogen Phosphate (NaH,PO,.
2H,0) — 0.2 M, filter sterilized.

B-2.2.5 Citric Acid — 0.1 M, filter sterilized.
B-2.2.6 L-Arginine — 0.5 M, filter sterilized.

B-2.2.7 Urea-Arginine Phosphate Buffer (U-APB) —
Mix 4.5 g of urea with 2 ml of 0.2 M NaH,PO, and
2 ml of 0.5 M L - Arginine and make up the volume to
50 ml with sterile distilled water. The pH of the eluent
shall be 9.0.

B-2.2.8 Magnesium Chloride (MgCl,) — 1 M.
B-2.2.9 Mcll Vaines Buffer (pH 5.0) — Mix 9.7 ml of

0.1 M citric acid with 10.3 ml of 0.2 M Na,HPO, .2H,0
under sterile conditions.

B-2.3 Procedure

Filter 100 litre of drinking water sample through
membrane filter assembly using either positively
charged membrane of 144 mm diameter or 0.22 micron
diameter pore size nitrocellulose membrane. For
positively charged membrane the test water pH need
not be adjusted. But for the 0.22 micron nitrocellulose
membrane adjust the pH to 3.5 after adding the
aluminium chloride as a coagulant to a final
concentration of 0.000 5 M.

At lower pH pass the water through the membrane.
The flow rate shall be 40 litre/h approximately. After
the completion of the filtration, elute the adsorbed
particles using 100 ml of urea-arginine phosphate
buffer (U-APB). Precipitate the suspended particles
using 1 ml of magnesium chloride (1 M). Dissolve the
resultant precipitate centrifuged out of the sample in
800-1.0 ml of MclI vaines buffer. The processed sample
can be stored at refrigerator until required.

B-3 RNA EXTRACTION

B-3.1 Apparatus

B-3.1.1 Cooling Centrifuge
B-3.1.2 Deep Freezer (-20°C)
B-3.1.3 Vortex Mixer

B-3.1.4 Pipette Man

B-3.2 Reagents

B-3.2.1 Cetyl Trimethyl Ammonium Bromide (CTAB)
Buffer

CTAB : 1 percent
Sodium Dodecyl Sulphate (SDS) : 1 percent
EDTA : 20 mM
Sodium Chloride 1M

B-3.2.2 Phenol, Chloroform and Isoamylalcohol in the
ratio of 25:24:1 (PCI)

B-3.2.3 Ethanol
B-3.2.4 TE Buffer (pH 8.0)

Tris base : 1M
EDTA 05M

B-3.2.5 Sodium Acetate — 3 M.
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B-3.3 Procedure

Treat 300 ul of concentrated water sample with equal
volume of CTAB and 1/10th volume of PCI. Vortex
and centrifuge at 5 000 x g for 30 min at 4°C. Add 1/
10th volume of 3 M sodium acetate and double the
volume of cold ethanol to the aqueous layer. Keep the
mixture at either at —20°C for overnight or in liquid
nitrogen for 2-5 min. Centrifuge at 10 000 x g, for
30 min at 4°C. Discard the supernatant and air dry the
pellet and dissolve it in 20 ul TE buffer.

B-4 COMPLEMENTARY DNA (c DNA) SYNTHESIS

B-4.1 Apparatus
B-4.1.1 PCR Machine
B-4.1.2 Deep Freezer (-20°C)

B-4.2 Reagents
B-4.2.1 ¢cDNA Synthesis Kit

B-4.3 Procedure

Suspend the extracted RNA in 20 pl of cDNA reaction
mixture, which consists of 4 ul of 5X reverse
transcriptase reaction buffer [250 mM TRIS-HCI
(pH 8.5), 40 mM KCI, 150 mM MgCl,, 5 mM
dithiothreitol (DTT)], 0.5 ul of 10 mM deoxynucleotide
phosphate (ANTP), 2 ul of hexa nucleotide mixture,
1 pl of 25 U of Maloney Murine Leukaemia Virus (M-
MuLV) reverse transcriptase, 0.5 ul of 20 U of human
placental RNase inhibitor. Heat the reaction mixture to
95°C for 5 min and rapidly chill on ice, this is followed
by the addition of 1 ul (25 U/ul) of M-MuLV reverse
transcriptase. Incubate the reaction mixture as given
by the manufacturer of the kit and quickly chill the
reaction tube on ice.

B-5 PCR AMPLIFICATION

B-5.1 Apparatus

B-5.1.1 PCR Machine
B-5.1.2 Deep Freezer (—20°C)
B-5.1.3 Micropippette

B-5.2 Reagents
B-5.2.1 Primers for EV and HAV
EV sense primer, 5” — TCC TCC GGC CCC

TGA ATG CG — 3’

antisense primer, 5 — ATT GTC ACC
ATA AGC AGC CA —3’

sense primer, 5° — GTTTT GCTCC
TCTTT ATCAT GCTAT G-3’

HAV
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antisense primer, 5’ — GGAAA TGTCT
CAGGT ACTTT CTTTG-3’

B-5.2.2 PCR Master Mix
B-5.2.3 Mineral Oil

B-5.3 Procedure
B-5.3.1 PCR Amplification for Hepatitis A Virus (HAV)

In 5 ul of cDNA, add 95 pl of a PCR Master Mix (10
mM TRIS-HCI (pH 8.3), 50 mM KCl, 2.5 mM MgCl,,
0.01 percent gelatin (1x PCR buffer), 200 uM of each
dNTP, 1.5 U of Thermus aquaticus polymerase). Add
25 pico moles of sense and antisense oligonucleotide
primers of HAV and overlay with mineral oil.
Appropriate positive and negative controls shall be
included with each run. Set the following reaction at
thermo cycler:

Denaturation at 94°C for 2 min

Denaturation for 1.0 min at 94°C
Annealing for 1.0min  at57°C (35 cycles
Extension for 1.3 min at72°C

Final extension at 72°C for 7 min.
B-5.3.2 PCR Amplification for Enterovirus (EV)

In 5 ul of cDNA, add 95 ul of a PCR Master Mix (10
mM TRIS-HCI (pH 8.3), 50 mM KCI, 2.5 mM MgCl,,
0.01 percent gelatin (1X PCR buffer), 200 uM of each
dNTP, 1.5 U of Thermus aquaticus polymerase). Add
25 pico moles of sense and antisense oligonucleotide
primers of EV and overlay with mineral oil.
Appropriate positive and negative controls shall be
included with each run. Set the following reaction at
thermo cycler:

Denaturation at 94°C for 2 min

Denaturation for 1.0 min at 94°C
Annealing for 1.O0min at42°C ;35 cycles
Extension for 2.0 min at72°C

Final extension at 72°C for 7 min.
B-6 AGAROSE GEL ELECTROPHORESIS

B-6.1 Apparatus
B-6.1.1 Micropippette
B-6.1.2 Electrophoresis Apparatus

B-6.1.3 Gel Documentation System

B-6.2 Reagents
B-6.2.1 Running Buffer — 50X TAE buffer

Tris base/Tris buffer : 121.00 g



Glacial acetic acid : 28.55 ml

0.5 M EDTA : 50 .00 ml
Distilled water : 300.45 ml
(autoclaved)

Make the final volume upto 1 000 ml with deionised
distilled water, sterilize and store at 4°C. The final
concentration for the preparation of agarose gel and to
run the gel shall be 1X.

B-6.2.2 Tracking Dye — 6X bromophenol blue.
B-6.2.3 Ethidium Bromide — 0.5 pg/ml.
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B-6.3 Procedure

Run the PCR amplified product of EV and HAV on
1.5 percent agarose gel using 1X TAE buffer. Load
10 pl of amplified product after mixing it with 1 pl
10X loading dye. Run the molecular weight marker
along with the samples. Run the electrophoresis at
100 V for 30 min. Stain the gel with ethidium bromide
(0.5 pul/ml) for 20 min. Wash it with distilled water
and view under UV transilluminator and photograph
the gel to analyse the band pattern. EV gives the band
as 155 base pair and the HAV gives band as 225 base
pair.

ANNEX C
(Clause 4.3.10)

ILLUSTRATIVE LIST OF MICROSCOPIC ORGANISMS PRESENT IN WATER

S1  Classification of Group and Name of the Organism Habitat Effect of the
No.  Microscopic Organisms and
Organism Significance
(1) (2) (3) (4) &)
i) Algae a) Chlorophyceae:
1) Species of Coelastrum, Gomphospherium, Polluted water, Impart
Micractinium, Mougeotia, Oocystis, impounded colouration
Euastrum, Scenedesmus, Actinastrum, sources
Gonium, Eudorina Pandorina, Pediastrum,
Zygnema, Chlamydomonas, Careteria,
Chlorella, Chroococcus, Spirogyra,

Tetraedron, Chlorogonium, Stigeoclonium

2) Species of Pandorina, Volvox, Polluted waters Produce taste and
Gomphospherium, Staurastrum, odour
Hydrodictyon, Nitella

3) Species of Rhizoclonium, Cladothrix, Clean water Indicate clean
Ankistrodesmus, Ulothrix, Micrasterias, condition
Chromulina

4) Species  of  Chlorella, Tribonema, Polluted waters, Clog filters and

Clostrium, Spirogyra, Palmella

b) Cyanophyceae:

1) Species of Anacystis and Cylindrospermum

2) Species

of  Anabena,

impounded
sources

create impounded
difficulties

Cause water
bloom and impart
colour

Impart colour

Polluted waters

Phormidium, Polluted waters

Lyngbya, Arthrospira, Oscillatona

3) Species of
Aphanizomenon

4) Species of
Coelospherium,
Aphanizomenon

5) Species of
Oscillatoria, Anabena

Anabena,

Anacystis,

Anacystis,

Anacystis, Polluted waters, Produce taste and
impounded odour
sources
Anabena, Polluted waters Toxin producing
Cleotrichina,
Rivularia, Polluted waters Clog filters
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Sl Classification of Group and Name of the Organism Habitat Effect of the
No.  Microscopic Organisms and
Organism Significance
(1) (2) (3) 4) )
6) Species of Rivularia Calcareous Bores rocks and

ii) Zooplankton

iii) Rotifers

c)

d)

b)

b)

7) Species of Agmenellum, Microcoleus,
Lemanea

Diatoms (Bacillareophyceae):

1) Species of Fragillaria,
Stauroneis

2) Species of Asterionella, Tabellaria

Stephanodiscus,

3) Species of Synedra and Fragillavia
4) Species of Nitzchia, Gomphonema

5) Species of Cymbela, Synedra, Melosira,
Navicula, Cyclotella, Fragillaria, Diatoma,
Pleurogsigma

6) Species  of  Pinmularia, Surinella,
Cyclotella, Meridion, Cocconeis

Xanthophyceae:

Species of Botryococcus

Protozoa:

1) Amoeba, Giardia
Difflugia, Actinophrys

2) Endamoeba, Histolytica

Lamblia  Arcella,

Ciliates:

Paramoecium, Vorticella, Carchesium,
Stentor, Colpidium, Coleps, Euplotes,
Colopoda, Bodo

Crustacea:

1) Bosmina, Daphnia

2) Cyclops

Rotifers:

Anurea, Rotaria, Philodina

Flagellates:

1) Ceratium, Glenodinium, Peridinium

Dinobryon

2) Euglena, Phacus

10

waters and also
rocks

Clean waters

Hill streams
high altitude,
torrential and

temperate waters
Polluted waters

Moderately
polluted waters
Rivers and
streams
impounded
sources

Clean waters

Hill streams,
high altitude and
temperate waters

Polluted waters

Sewage and
activated sludge

Highly polluted
waters, sewage
and activated
sludge

Stagnant
ted waters
Step wells in
tropical climate

pollu-

Polluted and
Algae laden
waters

Rocky strata, iron
bearing and
acidic waters
Polluted waters

calcareous strata
and causes
matted growth
Indicators of
purification

Cause
discoloration
Taste and odour
producing clog
filters

Taste and odour
producing

Cause
discoloration
Clog filters and
cause operational
difficulties

Indicators of
purification

Produces
coloration

Pollution
indicators
Parasitic and
pathogenic

Bacteria eaters

Indicators of
pollution
Carrier host of
guinea worm

Feed on algae

Impart colour
and fishy taste

Impart colour
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Sl Classification of  Group and Name of the Organism Habitat Effect of the Organisms
No.  Microscopic and Significance
Organism
(1) @) 3) @) 6
iv) Miscellaneous  a) Sponges, Hydra Fresh water Clog filters and affect
Organisms purification systems

b) Tubifex, Eristalls, Chironomids

¢) Plumatella

¢) Dreissena, Asellus

Highly polluted waters,
sewage and activated
sludge and bottom
deposits

Polluted waters

Polluted waters

Clog filters and render
water unaesthetic

Produces biological
slimes and causes filter
operational difficulties

Harbour pathogenic
organisms

11



43



44

Bureau of Indian Standards

BIS is a statutory institution established under the Bureau of Indian Standards Act, 1986 to promote
harmonious development of the activities of standardization, marking and quality certification of goods
and attending to connected matters in the country.

Copyright

BIS has the copyright of all its publications. No part of these publications may be reproduced in any form
without the prior permission in writing of BIS. This does not preclude the free use, in the course of
implementing the standard, of necessary details, such as symbols and sizes, type or grade designations.
Enquiries relating to copyright be addressed to the Director (Publications), BIS.

Review of Indian Standards

Amendments are issued to standards as the need arises on the basis of comments. Standards are also reviewed
periodically; a standard along with amendments is reaffirmed when such review indicates that no changes are
needed; if the review indicates that changes are needed, it is taken up for revision. Users of Indian Standards
should ascertain that they are in possession of the latest amendments or edition by referring to the latest issue of

‘BIS Catalogue’ and ‘Standards : Monthly Additions’.

This Indian Standard has been developed from Doc No.: FAD 25 (2047).

Amendments Issued Since Publication

Amend No. Date of Issue Text Affected

BUREAU OF INDIAN STANDARDS

Headquarters:
Manak Bhavan, 9 Bahadur Shah Zafar Marg, New Delhi 110002
Telephones : 2323 0131, 2323 3375, 2323 9402 Website: www.bis.org.in
Regional Offices: Telephones
Central : Manak Bhavan, 9 Bahadur Shah Zafar Marg 2323 7617
NEW DELHI 110002 2323 3841
Eastern : 1/14 C.I.T. Scheme VII M, V. 1. P. Road, Kankurgachi 2337 8499, 2337 8561
KOLKATA 700054 2337 8626, 2337 9120
Northern : SCO 335-336, Sector 34-A, CHANDIGARH 160022 60 3843
60 9285
Southern : C.LT. Campus, IV Cross Road, CHENNAI 600113 2254 1216, 2254 1442
2254 2519, 2254 2315
Western : Manakalaya, E9 MIDC, Marol, Andheri (East) 2832 9295, 2832 7858
MUMBAI 400093 2832 7891, 2832 7892

Branches: AHMEDABAD. BANGALORE. BHOPAL. BHUBANESHWAR. COIMBATORE. DEHRADUN.
FARIDABAD. GHAZIABAD. GUWAHATI. HYDERABAD. JAIPUR. KANPUR. LUCKNOW.
NAGPUR. PARWANOO. PATNA. PUNE. RAJKOT. THIRUVANANTHAPURAM.
VISAKHAPATNAM.

Published by BIS, New Delhi



Annexure 6

45



fRragd, (7m) |
2 AN vadiRiE (@rues o)
A e ity fm, (@ve Ragd) A
| Tl 1 <t B A, A, Mo 9, B g
b Rragd), (@) | |
3. ¥ HrguTead AfE,
HrIferd el dard, Ragd |

fawg— A7, dedilel a forer Ragd & 2veyy & Sia # amaws &) A6 s
81 & BRYI 8USYY Bl el B 9T |
HaEH— 1. 7M. Uiy 8Ra sfdevor fifue da, 9 fleell @ w@wur @. 408 /2022

@9z o9 fawg 7 U ) A wiRa g =16 11 /07 /2022 |
2. | AE SATE.TE. 10500 : 2012 U &1 ar—fafdre (quwr gesierr)

SwRia fawaiafa org 2 f& w1 w=ftn eRa afewor Rifve §9, 78 e

- @ UHYU . 4082022 (3 i fawg A 9 wwE) | wika ey fReid 11,/07 /2022 &

" @w-1  “The Water in the hand-pumps in said colony has become polluted with
high iron and other mineral contents making it unfit for drinking.” & ¥der % fawis |
28.07.2022 1 $H FIAICHI BRI YM-7ERT & &1 8vsTUl & SfoT T fAveiyyr &g <fufee fbd k
T4 o | S BUSYY b Wl T H SMRRA BT fATermvr wud saiy anies eReT ue -p:

fead g wifer, fadt g Wémw%:ﬁﬁwﬁqﬁww%mw%
forH amaRs @1 A1 R 0713 TE 833 fwn /eiex ol R ¥ | wafe Wk HiEp
aném 10500 : 2012 W @1 gE-faRne (@ gEv) @ MR Requi
(Acceptable Limit) 0.3 faur /fiex 8, st feiRa wme @ afte 2 s -
:Wﬁwmmwmaﬁwamﬁwm




47

ANNEXURE-6

REGIONAL OFFICE, MADHYA PRADESH POLLUTION
CONTROL BOARD

PANDIT DEENDAYAL NAGAR, HOUSING BOARD
COLONY, GWALIOR (M.P.) - 474020

EMAIL DROPCB-GWALIOR@MP.GOV.IN,
ROMPPCB.GWALIOR@WREDIFFMAIL.COM , TEL: 0751-2472020

No. 2303/Z0O/PCB / Gwa/ 2022
Gwalior, dated 3/8/2022
NGT case
Urgent
To,

1. The Collector,
Office of the Collector and District Magistrate,
Shivpuri (M.P.).

2. Mr. L. P. Singh, (Executive Engineer),
Public Health Engineering Department,
(Section Shivpuri)

Below Water Tank, Motibaba, Physical Road,


mailto:dropcb-gwalior@mp.gov.in
mailto:romppcb.gwalior@rediffmail.com
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Shivpuri, (M.P.).

3. Chief Executive Officer,
Office of the District Panchayat, Shivpuri

Subject: Regarding sealing of hand pumps due to
excessive amount of iron in hand pump water of village

Majhera tehsil and district Shivpuri

Ref: 1. Order dated 11/07/2022 passed by Hon'ble
National Green Tribunal Principal Bench, New Delhi in

Case no. 408 / 2022 (Abhay Jain VS State of MP).

2. Indian Standard IS 10500 2012, Drinking Water -

Specialized (Second Revision)

In furtherance of the above subject, it is stated that
in relation to the Para-1 of Order dated 11/07/2022 by
Hon'ble National Green Tribunal Principal Bench, New
Delhi in Case no. 408 / 2022 (Abhay Jain VS State of
MP): “The Water in the hand-pumps in said colony has
become polluted with high iron and other mineral
contents making it unfit for drinking.” samples of water
from two handpumps of village Majhera were collected for
examination on 28.07.2022 by this office. The iron

examination of the above hand-pumps was done by M/s



49

Advanced Environmental Testing and research lab pvt.
Ltd, city Centre, Gwalior. The Analysis report is attached
with this letter in which iron content has been found to
be 0.713 and 8.33 mg/] respectively. Whereas according
to Indian Standard IS 10500:2012 Drinking Water -
Specific (Second) revision, the Requirement (Acceptable
Limit) is 0.3 mg / liter, which is more than the prescribed
standard. Therefore, both the hand pumps of village-
Majhera, out of which one hand-pump belongs to the
Gram Panchayat Department and the other hand-pump
is from the Public Health Engineering Department, which
is requested be sealed so that the water cannot be used

for drinking.
Encls As above.
SD
(HS Malviya)

Regional officer

/ /True Translated Copy//
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Application For Grant/Renewal Of Quarry Lease

Rece
eceived At SHIVPURI [Plage)
On Dalv

Initial of Redeving Officer Name Designation

wfnliun No.
To,
THE COLLECTOR,

District SHIVPUR (M.P.)
I

Through :  The Mining Section, SHIVPURI
Sir,
1. 1/We beg o apply of quarry lcase/rencwal of quairy lease for a Llerm of

1.500 hectares of land in the arca specilicd in the schedule.

10Ycar

over
2. Asumof Rs. 25000 /- as application fee payable under rules has been deposited vide challan No.
MRDO Dated 11/03/2021 atplace Cyber Treasury
85311
03210
0237

3. The required patriculars are given below :-
() Name of the applicant with complete addiess.

(i) Nationnality of the applicant(partners,Directors,Members)  India

S
Profession of Individual , nature of business uf firm or Company or

(iv)

Society/Association and place of business.
(v)  Address of the individual firm,company or Suciety/Association.
(vi)  Caste (individual or member of society/Assui 1ation)

(vil)  Educational qualification (individual or imembur of soclety/Association)

(wviit)

Age (individual or member of socicty/Assoaalion)
(ix)  Residence (individual or member of socicty/Association)

1

(x) List of Directors/Partners/Members.

S. Partner's Partner's Address Quualification Caste
No. Name

(x) Registration/in-corporatiun certificate. NA

(xil)  Financial status. GOOD

(xiii)  Articles of memorandum/partnership decd/by- laws. NA

Place of registration of incorporation (firm ,cumpany or Socicty/Association)

NASRIN KHAN W/O SAISPURA,
AFAQ KHAN

SHIVPURI, M.P.

473551
NA
NA
UR
Others
48
Nationality Age

-

G Scanned with Oken Scanner
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(xiv)  Whether the application s for a fresh leas. of for . renewal of a lease  Fresh
previously granted

Give Details of previous lease held.
(xv)  Mineral/Mincrals which the applicant intends ta mine. , Flag Stone
(xv1)  Penod for which the quarry lease/renewal of quarry lease is required. L

(xvil)  Approximate quantity of mineral expectod tu b raised yearwise during the first three years.

———

Approximate quantity of mineral expectee during the first Year 35000
Approximate quantity of mineral expecled during the Second Year ! 30000
Approximale quantily of mineral expected during the Third Year : 25000

(xviil) Manner In which the mineral is to be ulilised.
(a) for manulacture. for manfacture
(b) for sale. for salv

(c) any other purpose.

In case of manufacture the industries in conniction with which it Is required, should be specified. Details of plant (s)

owned , proposed Lo be set up be given.

4. (a) A Plan (six copies) showing the situation and boundaries of the arca/arcas 1.50
applied for any concession any, adojoining 1s/are enclosed. (If Whis plan/these plans
be considered insufficient , 1/we request that the necessary plan/plans of the
arca/arcas may be prepared in duplicate in your office at my/our cost.)

(b) Khasra Panchasala.

5. (a) A statement supported by an affidavit showina all the areas mineralwise in each district of the state.

- Mineral Area Status Area Particulars

Being applied for simultancously Buing applied for simultaneously

M (a) an affidavit of obtaining surface rights. ~ YES

7. (a) no dues certificate in Form 1L

8. () The Plan should indicate important features, viz-

m (a) if a railway, its full details |.e. whethe Easlern Rallways or Central  NO
Rallway , whether a branch line or a neic fire ot colliery Liamway,

()  (b)ifarcad, whether village or public dvpatment or caltrack, NO
(i) (c) well. : ) NO
(iv)  (d) temples or mosques, - . . NO
(v) (e) burning ghat or burial gorund, etc NO

9. in case the renewal applied for is only for part o the lease hold.
(@) the area applied for renewal. NO
(b) descniption of the area applied for renewal. NO

(c) particulars of the lease hold with area applied for renewal clearly marked NO
on it (attached).

10.

< _ _ T et -
G Scanned with Oken Scanner
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: FORM-I

Application For Grant/Renewal Of Quarry Lease
Riestvg A SHIVPURI (Piace)
On Nate
Initial of Recieving Officer Name Designation
_ Application No.
| o,

N THE COLLECTOR,
©  District SHIVPUR (M.P.)
I

Through:  The Mining Section, SHIVPURI

w‘
1. I/We beg to apply of quarry leasefrenewal of auarty lease for a term of 10Year
over 4.750 hectares of land In the a1 specified in the schedule,
2. Asumof Rs. 25000 /- as application fee payable under rules has been deposited vide challan No.
MRDO Dated 02/04/2021 at placc  Cyber Treasury
85302
04210
0311
3. The required patriculars are given below ;-
0] Name of the applicant with complete @ d¢'rse PARVATI ADIWASI  WARD NO 08,
W/0 MEHARBAN PATHAN MOHALLA,
ADIWASI KOLARAS, DIST
SHIVPURI M.P.

(i) Nationnality of the applicant(partners,Directors,Members)  India
(i) Place of registration of incorporation (firni ¢ ompany or Society/Association) NA

(iv)  Profession of individual , nature of bus ne<s of firm or Company or NA
Society/Assoclation and place of busin: ss

N (v) Address of the individual firm,company 15 oc ety/Association.
ST

(vl)  Caste (individual or member of soclety/Association)

(vil)  Educational quallfication (Individual or member of sodety/Assoclation) Others
(vill)  Age (individual or member of sodiety/Assoriation) 51

(ix)  Residence (individual or member of sociaty /As<ociatian)

(x)  Llst of Directors/Partners/Members.

S, Partner's Partner's Address Qualification Caste Nationality Age
No. Name

(x) Reglstration/in-corporation certificate NA

(xit)  Finandal status. GOOD

(xii)  Artidles of memorandum/partnership dec /by laws, NA

(¥ Scanned with Oken Scanner
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means by which min ra
electric powar eral is to be raised | € iy hanvd labourers, mechanical or - by hand labourers , mechanical or

electric powar

. Schedule
Crplion of the area applied for --

Tehsil Name ~ Village Mame Khasra No. Plat No. Area (In
Hectares)
MAJHERAA 314, 316 4.750
(O 1)

W . yon —y %
¥ other particulars or sketch map which the apnlicant wishes to furnish,  NA

1/We do
hereby declare that me particulirs turniched above are correct and am/are ready to furnish any other
details, including a-cur,re plans as may be required by you.

Place:  SHIVPURI Yours. &R

Date:  2/4/2021 5 O\\

(Signature and designatmn of the apph:anl}

Mgmm;
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‘ FORM-1
7 . Application For Grant/Renewal Of Quarry L_ease
ok SHIVPURI (Placr)
- 16/4/2021 Date

Inital of Heomvang Officer Name Surendra patle
Apphcation No,
Ta,

D raaticm oI1C

THE COLLECTOR,

User Quarry Lease Application Report

64

District SHIVPUR (M.P.)
1
Ihrough © The Mining Section, SHIVPURI
Sir,
1. I/We beg to apply of quarry lease/renewal of quary lease fur a erm ol Year
10
over 6.250 hectares of land in the area speaficd 0t e ale
A wam of Rs. 25000 a5 appleation fee payabb culer o b s heen doposte |on challan No
MRDO Catca  16/04/2021 at place Cyber Treasury
85316
04210
0366
L] The remuwred patncidors are gven Delow
1) hame of the ol et sath Camplate andress 1M/5 MAA FATEHPUR ROAD
RAJESHWARI SHRIRAM TALKIES
STONES & MINES KE PASS SHIVPURI
(u) Mationnality of the apphcant(partners, Direclore, Marmin r | India
() Flace of registration of incarparation (firm company o ooty fssociation)
(v) Prafession of individual , nature of business of firm or Campany o
Society/Assodiation and place of business.
v) Address of the individual firm,company or Society/Association,
(vi)  Caste (individual or member of socicty/Association)
(Vi) Educational qualification (indnadual or member of society, Assgontion) Others
{vil)  Age (indwidual or member of soaety/Association) .
(&) Residence (indvidual or member of society/Assaciation)
(x) List of Directors/Partners/Members,
.
Nt Partner's Partner's Address Qualification Caste Nationality ~ Age
Name
1 RETVI KANKAR SHIVPURI  Others ST India 30
ADIWASI
Wio
MANIRAM
ADIW
(x) Registration/in-corporation certificate,
()  Fnancal status, GOOD
(=) Ardcles of memorandum/partnership deed/by-laws.
few)  Whether the apphcation s for a frash lease or for a reneveal of o liase Fresh
Prevousy granted.
Gower Detads of prevous lease held.
im) MeeaMeerals which the applicant intends to mine + Flag Stone
e Perod for whioh the quarty lease/renswal of quarry lease » requred, 10 Years
o fesmsmane quantty of mineral expected to be rased yearwise during the first three years,
'-—-mndrv-rdumecmnmthehm\a.; 35000
.—-m\jwﬂmmhmrwﬂemr 30000
R gty ¥ mowral expected duning the Third Yeer 25000
P M et B meery 5 o be wtilsed.
Ot et 3 gy mPepo MasterRepons/User_Quarny ( rase ApplicationReport.aspx n
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{ 4
|
| oo . Usee Quary Lease Applcaton Report ' |
pr ¥ (a)  for manufacture, I o .
,’I (b)  Tor cale, FOR SALE
f (r) any other purpose,
g ;
In case of mamdacture the industries in connection with whe 1 1 5 1equared, <hunld be specified Details of plant (8)
owned | proposed Lo be set up be given,
4. (a) A Flan (s copres) shovang the situation and boundares of *ln ais areas 6.25
apphed for any concession any, adojoning s/are enclosed (11 10+ ala these plans
e conmdered nsufficent | 1iwe request that the negessary plo phis of the
1?-* areas may be prepared in duphcate in your office at my/ o oost

PRy () ¢hasa Panchasala,

S (a) A statement supported by an affidavit shewng all the area mineralvise in each district of the state.

Mineral Area Status Area Particulars

Being applied for simultancously BEING APPLIED FOR SIMULTANEQUSLY

6. (a) an atfdawit of obtaining surface nghts.  YES

7. (&) rodues certificate in Form 11

B {a) The Pl snoold mdicate important featines, vis
M 410 2 railveay, 0 Tull getals ce whiettea Lastorn kaiheoy o teal NO
Ralway  whather a tranch e of a pera loe or collesy 1o

{ (B g raan whether village or public depatment uf Gl s . NO

({0} 1) well NO

(vl 1) weinples or mosgues, NO

(L] I+ ] rurting ahat ot bunal gorund, ctc NO

9, incase the renewal applied for 1s only for part of the lease hold.
(a) the area applied for renewal. NO
(b) description of the area applied for renewal. NO
(c) particulars of the lease hold with area applied for renewal clearly marked NO
on it (attached).
10. means by which mineral ts to be raised i.e. by hand labourers miccharical or hand labourers , mechanical or
electric powar. : electric powar,
Schedule
- Description of the area applied for -
s | District Name | Tehsil Name | Village Name |  Khasra No. Plot No. Area (In
Hectares)

SHIVPURI SHIVPURI MAJHERAA(7pr) (314 3.750
SHIVPURI SHIVPURI MATHERAAGTT) | 115 1.500
SHIVPURI SHIVPURI MAJHERAA(Zr) [ 416 - 1.000

11. Any other particulars or sketch map which the applicant wistu= 10 Sansh,

1/We do hereby declare that the particulars furmished above ar conect and am/are ready to furnish any other
details, including accurate plans .1 may be required by you.

Place:  SHIVPURI

Date:  16/4/2021

the applicant)

Vg

"
"Fs l'exhany mp gov in/ReportsMasterReports/User_Quarryl eat e Ap i cationReport aspx 10

-
— - - . i L] L]
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Yo B

FORM-1
Application For Grant/Renewal Of Quarry Lease
P At SHIVPURT (Place
o Doty
ISR of Reaeving Officer Name Designation
BopACalon No
Te

THE COLLECTOR,

N‘mm‘d SHIVPUR  (M.P.)
1

Through :  The Mining Section, SHIVPURI

Sx,
L. I/%e beg to apply of quarry lease/renewal of quarry lease for a term of 10Year
. e 4.750 hectares of land in the arca specificd In the schedule,
L Asumof Rs, 25000 /- as application fee nayable under rules has been deposiled vide challan No.
MRDO Dated 11/03/2021 at place  Cyber Treasury
85311
03210
, 0326
: 3. The required patriculars are given below :-
g Name of the applicant with complete address. NITIN CHOCKSEY KAMLAGAN]J, A.B.
S/0 SURESH ROAD, SHIVPURI,
CHOCKSEY M.P. 473551

Natonnality of the applicant(partners, Dircetors, Members)  India
Place of registration of incorporation (firm ,company or Socicty/Association) NA

Profession of individual , nature of business of firm or Company or NA
Soclety/Association and place of business.

Address of the individual firm,company or Socicty/Association.

Caste (individual or member of societyfAssociation) 0BC
Educational qualification (individual or meniber of suciety/Association) Others
| (vii)  Age (individual or member of society/Assot iation) 44

5 -
(ix)  Residence (individual or member of sociely/Association) )

(x) List of Directors/Partners/Members.

S. Partner's Partner's Address Qualification Caste Nationality Age
No. Name
(x)  Registration/in-corporation certificate. NA
! (i)  Financial status., GOOD
(i) Articles of memorandum/partnership decd/by-Lwws, NA
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Whether the application s for a fresh lease or for a renewal of a lcase  Renewal
previously granted.

Give Details of Previous lease held,
Mineral/Minerals which the applicant ntends to mine. + Flag Stone
Period for which the quarry lease/rencwal of quarry lease Is required. 10 Years

Approximate Quantity of mineral expectisd 1o be raised yearwise during the first three years.

Aoproximate quantity of mineral expected during the first Year ; 35000
Approximate quantity of mineral expected during the Second Year 30000
Approximate quantity of mineral expected dunng the Third Year : 25000

(i) Manner in which the mineral is to be uli ),

() for manufacture. for manfacture
(b) for sale, for sale
(c)  any other purpose.

In case of manufacture the industries in connection with which It is required, should be specified. Details of plant (s)
Gwned , proposed to be set up be given.

4. (3) A Plan (six copies) showing the situation and boundaries of the arca/arcas 4.75
applied for any concession any, adojoining is/are enclosed. (If this plan/these plans
be considered insufficient , Ijwe request that the necessary plan/plans of the
arca/areas may be prepared in duplicate in your office at my/our cost.)

(b) Khasra Panchasala.

5. (a) A statement supported by an affidavit showing all the arcas mineralwise in each districl of the state.

Mineral Area Status Area Particulars

Being applied for simultaneously Being applied for simultancously

& () an affidavit of obtaining surface rights.  YES

7. (a) no dues certificate in Form 11.

N\a} The Plan should indicale important fealures, viz-

0

(i)
(i)
W)
)

(2) if a railway, its full details i.e. whether Fasten Railways or Central  NO
Railvaay , whether a branch line or a nero linc or colliery tramway,

(b) if a road , whether village or public depatment or cattrack. NO
(c) well. - . NO
(d) temples or mosques, . _ : NO
(e) burning ghat or burial gorund, etc NO

9.  In case the renewal applied for is only for part of the lease hold.

(a) the area applied for renewal. YES
(b) description of the area applied for renewal. YES
(c) particulars of the lease hold with area applied for renewal clearly marked YES
on it (attached).

10.
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means by which mine -
¥ wWHiCh mineral 15 10 be raised (.o I’y hand iabourers, mechanical or - by hand labourers , mechanical or

clectnic pe .
iC puwar electric powar.
Schedulc
Description of the area applied for ;-
District Name Tehsil Name Village Name Khasra No. Plot No. :’ ml E_i,r;)
SHIVPURT SHIVPURI MAJHERAA 314, 316 4.750
(QCie ey
11, Any other particulars or sketch map which the applhicant wishes to furnish,  NA

s

Place:

Date:

SHIVPURI

11/3/2021 i

I/We do hereby declare Lhat the particulars furnished above are correct and am/are ready to furnish any other

details, including accurate plans as may be required by you.

yours faithfully,
A Y

(Signature and designation of the applicant)
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FORM-I
Application For Grant/Renewal Of Quarry Lease
Received At SHIVPURT {Place)
On Date
Initial of Reaeving Officer Name Designation

Application No.

———
L.

THE COLLECTOR,
District SHIVPUR  (M.P.)
1

Through . The Mining Section, SHIVPURI

69

Sir,
1. I/We beg to apply of quarry lease/renewal of quarry lease for a term of 10Year
over 4.000 hectares of land in the e ~pecified in the schedule.
2. AsumofRs. 25000 /- as application fee payable under rulas has been deposited vide challan No.
MRDO Dated 03/ 04/2021 at place  Cyber Treasury
85303
04210
0174
3. The required patriculars are given below ;-
(0] Name of the applicant with complete address. SACHIN SHIVHARE WARD NO 4, OPP
S/0 KISHAN LAL MANDIR
SHIVHARE MARRIAGE HQUSE,
SHIVPURI, M.P,
473551

()} Nationnality of the appli:anl(partncrs,f)ueclnrs,Members) India
(i)  Place of registration of incorporation (firm ,company or Soclety/Assoclation) NA

(iv)  Profession of individual , nature of busiiiess uf firm or Company or NA
Society/Association and place of busine-s,

(v) Address of the Individual firm,company o :k»rtgtylAssoclation.

(vl)  Caste (Individual or member of sociqty{hsm-:m-lion) 0BC
(vil)  Educational qualification (individual or member of soclety/Association) Others
(vill)  Age (individual or member of sodiety/Assoclation) 44

(k)  Residence (individual or member of sociely/Association)

(x)  Ustof Directors/Partners/Members.

S, Partner's Partner's Address Qualification Caste
No. Name

(x) Registration/in-corporation certificate, NA

(xi)  Fnancial status. GOOD

Nationality Age
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(xut)

(xtv)

(xv)
(xvi)

(xvil)

(xviil)

70

Artides of memorandum/partnership derd/by-laws. NA

Whether the application Is for a fresh Iease or for a renewal of a lease Fresh
previously granted.

Give Delails of previous lease held
Mineral/Minerals which the applicant 1hends to mine. , Flag Stone
Period for which the quarry lease/tonewal of quarry lease is required. 10 Years

Approximate quantity of mineral ey pected to bo ralsed yearwise during the first three years.

Approximale quantity of mineral expected cunng the first Year ; 25000
Approximate quantity of mineral expecied curing the Second Year ! 20000
Approximate quantity of mineral expiected during the Third Year : 15000

Manner In which the mineral is to be il
(a) for manufacture. for manfacture
(b)  for sale. for sale

(c) any other purpose.

In case of manufacture the Industries in connection with which it is required, should be specified. Details of plant (s)
owned , proposed ta be set up be given

4. (a) A Plan (six copies) showing the situation nd houndarics of the area/areas 4
applied for any concession any, adojolning is/are enclosed. (If this plan/these plans
be considered insufficient , I/we request that the necessary plan/plans of the
area/areas may be prepared in duplicate in your office at my/our cost.)

(b) Khasra Panchasala.

5. (a) A statement supporled by an affidavil showing all the areas mineralwise in each districl of the state.

Mineral Area Status Area Particulars

Being applicd for simultancously Being applied for simultancously

\ 6. (a) an affidavit of obtaining surface rights.  YES

7. (a) no dues certificate in Form 1I.

8. (a) The Plan should indicate important features, wz-

0]

)
(i)
(v)
(0]

(a) if a railway, its full details l.e. whether Fastern Railways or Central NO
Rallway , whether a branch line or 4 neru lire or colliery tramway.

{b) if a road , whether village or public depatment or cattrack. NO
(c) well. NO
(d) temples or mosques, NO
(e) burning ghat or burlal gorund, etc NO

9. in case the renewal applied for is only for part of the lease hold.

(a) the area applied for renewal. NO
(b) desaription of the area applied for renewal, NO

(c) particutars of the leasa hold with area applied for renewat clearly marked NO

on It (attached).
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|
-
L
10 means by which mineral ts to be raised b, hond labourers, mechanical or by hand labourers,, mechanical or
elednc powar, ' electric powar
Schedule
Description of the area applied for 3
District Name | Tehsil Name | Village Name Khasra No. Plot No. Area (In
‘ Hectares)
SHIVPURI SHIVPURI MANERAA  [314 3.000
> (‘ . l I: )
~ SHIVPURI SHIVPURI MANERAA  |316 1000
(=)
11. Any other particulars or sketch map which the applicant wishes to furnish.  NA

1/We do hereby dedare that the particular fumished above are correct and am/are ready to furnish any other
details, including accurate plans as may be required by you.

Place:  SHIVPURI Yours faithfully,

Date:  3/4/2021 & " 4#3:%4-- V{fb?—‘:—
(Signature and designation of the applicant)
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FORM-I
Application For Grant/Renewal Of Quarry Lease
Recelved At SHIVPURI (Place)
On * Date

== Imual of Recieving Officer Name Designation

Application No.

To,

Sir,
e
over

X

3.
®

THE COLLECTOR,

District SHIVPUR (M.P.)
I

72

Through : The Mining Section, SHIVPURI

I/We beg to apply of quarry lease/renewal of quarry lcase for a term of 10Year
2.000 hectares of land in the area speafied in the schedule,
A sum of Rs. 25000 /- as application fee payable under rules has been deposited vide challan No.
MRDO Dated 14/10/2021 atplace Cyber Treasury
85314
10210 B
0258
The required patriculars are given below :-
Name of the applicant with complete address. N N MINES PARTNER SHIVHARE SADAN
SHYAM SHIVHARE LOHIYA BAZAR GIRD
GWALIOR i

(ii) Nationnality of the applicant({partners, Dirrctore Members)  India

(i

) Flace of registration of incorperation (firm ,company or Socety/Association)

/ (iv)  Profession of individual , nature of business of firm or Company or
Society/Association and place of business.

(v)  Address of the individual firm,company or Society/Association.

(v
(vi
(vi

(ix

)  Caste (individual or member of socicn'mssocm-nqn)
1) Educational qualification (individual or member of sodety/Association) Others
i)  Age (indwdual or member of society/Association)

}  Residence (individual or member of society/Association)

(x) List of Directors/Partners/Members.

S.
No.

Partner's Partner’s Address Qualification Caste Nationality Age
Name
1 SHYAM SHIVHARE SADAIL 1 G.(Arts, Sci. OBC India 35
SHIVHARE  LOHIYA BAZAR _IF.) « Com)
GWALIOR

(x)  Registration/in-corporation certificate.
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v

(x)  Financial status, VERY GOOD
(xil)  Articles of memarandum/partnership deed, by lows. FRESH

(xiv)  Whether the application is for a fresh lease or for a renewal of alease  Fresh
previously granted,

: Give Details of previous lease held.

(xv)  Mineral/Minerals which the applcant intends ta mine. , Flag Stone
(xvi)  Period for which the quarry kease/renewal of quarry lease is required. 10 Years
(xvil)  Approximate quantity of mineral expected to be raised yeanwise during the first three years,

Approximate quantity of mineral expected during the first Year : 5000
Approximate quantity of nuneral expected duning the Second Year : 10000
Approximate quantity of mineral expected during the Third Year 15000

(xvii)  Manner in which the mineral s to be utilised

(a) tor manufacture. FOR MANFACTURE
(b) tor sale. FOR SALE
() any other purpose. ANY OTHER PURPOSE

In case of manufacture the industnes in connection with which it Is required, should be specified. Details of plant (s)
owned , proposed to be set up be given.

~—— 4, -{a) A Plan (six copies) showing the situation and boundaries of the area/areas NO
applied for any concession any, adojoining isfare enclosed. (IF this plan/these plans
be considered insufficient , I/we request that the necessary plan/plans of the
area/arcas may be prepared in duplicate in your office at my/our cost.)

(b) Khasra Panchasala,

5, (a) A statement supported by an affidavit showing all the areas mineralwise in each district of the state.

IR - e

Being applied for simultaneously BEING APPLIED FOR SIMULTANEOUSLY

6. (a) an affidavit of obtaining surface nghts.  YES

7. (a) no dues certificate in Form 11

8. () The Plan should Indicate important features, viz- ~

T X
() (a) if a railway, its full detals i.e. whether Eastern Railways or Central  NA
Railway , whether a branch line or a nero ine o colliery tramway,

(i) (b) if a road , whether village or public depatment or cattrack. NA
() () well. NA
(V)  (d) temples or mosques, NA
(v) (e) burning ghat or bunal gorund, etc NA

9. in case the renewal applied 1o s oolv far part of the case hoid
(2) the area apphed for renewal, NA
(b) description of the area applied for renewal. ' NA
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(c) particulars of the Iease hold with area applicd for renewal clearly marked  NA
on It (attached).

. means by which mineral is to be ralsed |.e. by hand labourers, mechanical or by hand labourers , mechanical or

electric powar. clectric powar

Schedule

Description of the area applied for ;-

ictName | Tehsil Name FVilag Name. ?xﬁ@hﬁ% gﬁi‘g ,
K, 1 \ I'.‘f“ r Ty : & . £ 1eCiait A

SHIVPURI SHIVPURI MAJHERAA 357,357/1 (0 '?cl o Het
(Donoo
SHIVPURI SHIVPURI MAJHERAA 358/1 J-21o He
[(m]sRiN=)] \
11, Any other particulars or sketch map which the applicant wishes to furnish,  NO “odal 2000 Hel-

I/We do hereby declare that the particulars furnished above are correct and am/are ready to furnish any other
details, including accurate plans as may be required by you.

Place:  SHIVPURI Yours faithfully,

S\‘%o_"‘,—
Date: 14/10/2021 ; .

arssasinnrnrriane W

(Signature and designation of the applicant)
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MADHAV # 07492-223379, Mob : 9424794805, E-mail- fdmnp.svp@mp.gov.in
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ANNEXURE 10

OFFICE OF THE CHIEF CONSERVATOR OF FORESTS
AND DIRECTOR, SINGH PROJECT, MADHAV NATIONAL
PARK, SHIVPURI
07492-223379, MOB: 9424794805,

E-MAIL- FDMNP.SVP@MP.GOV.IN
No. / Ma. ch / 2022 / 1410 Shivpuri, dated / 30-5-22

To,
The Collector,

Mineral Branch,

District Shivpuri (M.P.)

Subject: Regarding sending the report for settlement of
application for mining lease of floor stone mineral
on 2.00 hectare area of private land survey number
357, 357/1, 358/1 of village Majhera Tehsil
Shivpuri district Shivpuri.

Reference: Your letter no./2599/3-6/min./QL. 209/2021
dated 18.11.2021

Vide the letter in reference, No objection has been
sought by The applicant M/s N. N. Mines, Chowkse
Bhawan, Kamlaganj Shivpuri Partner Shyam Shivhare
son of Shri Bal Kishan, resident Shivhare Sadan, Lohia

Bazar, Gird, District Gwalior regarding the distance of the
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applied area from the Madhav National Park boundary for
the permission of mining lease of floor stone mineral on
the area of Private land survey number 357, 357/1,
358/1 of village Majhera of Tehsil Shivpuri, Shivpuri area
2.00 hectare.

The above applied area was examined. According to
the inspection report received vide letter
no./CC2/2022/1200 dated 20.05.2022, from Assistant
Director, M.R.U, the above applied area is situated at a
distance of 1.50 km from Madhav National Park
boundary and is within notified distance of 02 km form
the eco-sensitive zone of Madhav National Park Shivpuri
and is also located within the limits of the proposed
extension area of Madhav National Park. Therefore, there
is an objection to the permission for mining in the said
area.

SD

(CS Ninama)

IFS

Chief Conservator of Forests and

Director, Singh Project, Shivpuri
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OFFICE OF THE DIVISIONAL FOREST OFFICER,
GENERAL FOREST DIVISION, SHIVPURI (M.P.)
Tel & Fax No. 07492-221012 E-mail dfotshivp@mp.gov.in
Mobile : 9424794737
No./D.M./2022/453 Shivpuri, Dated 24-01-2022

To,

The District President

(Mineral Branch)

District Shivpuri (M.P)
Subject: To send the report for the resolution of
application for mining lease of floor stone mineral on 2.00
hectare area of private land survey number 357, 357/1,
358/ 1 of village Majhera Tehsil Shivpuri district Shivpuri
Reference: Your letter No. 2599/3-6/Min/QL 209/2021
dated 18.11.201

In the subject matter, the site inspection of 2.00
hectare area of private land survey number 357, 357/1,
358/1 of village Majhera Tehsil Shivpuri district Shivpuri
of the applicant M/s N. N. Mines, Chowkse Bhawan,
Kamlaganj Shivpuri Partner Shyam Shivhare son of Shri
Bal Kishan, resident Shivhare Sadan, Lohia Bazar, Gird,
District Gwalior was done by the Forest Circle Officer
Shivpuri. That according to the report, the applied
Khasra number 3357, 357/1,358 admeasuring 2.00

hectare area is not forest land and the above Khasra
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number is located at a distance of 290 meters from the
boundary of the reserved forest block under the forest
division, the GPS Readings of the above khasra number
357, 357/1, 358 is N25°22 23.922", E77°44'54.876",
N25°22'22.991", 77°44'59.636", N25°2220.712",
E77°44'59.417", N25°22 20.858", E77°44' 54.11" . In this
no-objection certificate will remain valid only for the
applied area of M/s N. N. Mines, Chowkse Bhawan,
Kamlaganj Shivpuri Partner Shyam Shivhare son of Shri
Bal Kishan, resident Shivhare Sadan, Lohia Bazar, Gird,
District Gwalior for floor stone mining. If the lease is
approved for the applicant, then it be done on the
following conditions:

1. The Clauses 3, 5 and 6 of the Letter No. 147/34/10-

3 Bhopal dated 12.1.2000 of the Ministry of Forest

Department, Government of MP, Bhopal should be

followed according to which —

a. On the approval of floor stone mining, the
District Mineral Officer and the concerned
Deputy Divisional Forest Officer will demarcate
the floor stone mining area. For floor stone, at
the mining lease boundary, at the expense of the
contractor, the cement mounds will be made and
numbers will be put on them. After the
construction of the Mounds, again after

inspection by the Mineral Officer and the
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Regional Deputy Forest Officer and if the mounds
is found correct, the possession of the area will
be given to the contractor. The information of

which should also be given to this office.

. Every month, the Mining Officer or the officer
nominated by the District President will jointly
inspect the mining area for floor stone and give a
certificate that the mining of floor stone is not
being done by the contractor outside the
approved area, if the mining of floor stone is
found to be done by the contractor outside the
approved area, then action should be taken to
cancel the mining lease for floor stone and this

office should also be informed.

. It will be the responsibility of the mineral
contractor not to illegally excavate around the
mining lease area (within a radius of 2 km) for
the approved floor stone. If illegal mining takes
place in the surrounding area, then the
information about the excavation will be given by
the contractor to the Mineral Officer and the
Forest Divisional Officer in writing immediately.
In contrast, action for cancellation of lease is

proposed.
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2. In case of clearance from the forest road, separate
permission should be obtained from this office by

the contractor.

3. Vide the interim order dated 12.12.96 passed by
Hon'ble Supreme Court in Case No. 202/95, The
lease should not be approved in the defined forest
area. The land applied for should not be recorded as
a forest of small / big shrubs and should not be
defined as a forest as per the Revenue Department

circular no. 16-10/seven/2A /90, dated 03.01.97.

4. For non-compliance of the above conditions and
informing about illegal mining by this office,
Considering this letter to be ineffective, the lease

should be canceled forthwith.

SD

(Meena Kumari Mishra)

LLF.S.

Forest Divisional Officer
Forest Division Shivpuri (M.P.)

/ /True Translated Copy//
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F-19-3-2017-X1I-1— In exercise of the powers conferred by
section 15 and 15-A of the Mines and Minerals (Development and
Regulation) Act, 1957 (67 of 1957), the State Government,
hereby, makes the following amendments in the Madhya Pradesh
Minor Mineral Rule, 1996, namely:-

:: AMENDMENTS ::

In the said rules,-

1. In rule 2, for clause (XXI), the following clause shall be
substituted, namely:-

"(XXi) “Minor Mineral” means the minerals. as specified in
Schedule I, II and V appended to thesé rules and any
other minerals which the Government of India, may by
notification in the official Gazette, declare to be a minor
mineral under section 3(e) of the Act;".

2. In rule 4, for sub-rule (4), the following sub-rule shall be
~ ., substituted, namely:-

"(4) Minimum and maximum area for the grant of quarry
lease shall be as under:

If the Sanctioning Authority is satisfied on the basis of
proposed production level, geological or topographical
conditions then he may, for the reasons to be recorded in

- writing, grant quarry lease of the area measuring
minimum one hectare and maximum upto fifty hectares
for minor minerals specified in. Schedule-I and Schedule-
II. On an application for minerals specified in ‘Schedule-
V, quarry lease, on private land, may be granted of the
area measuring minimum 1 hectare and maximum up to
20 hectares:

Provided that where quarry lease, for the minerals
specified in Schedule-V is to be granted on government
or private land through e-tender, then on government
land or on the area included government and private
land, quarry lease may be granted of the area measuring
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minimum 1 hectare and maximum upto 250 hectares
and on private land, quarry lease may be granted of the
area measuring minimum 20 hectares and maximum
upto 250 hectares: '
In case where quarry lease area is scattered in parts
: in the periphery of 200 meters and each part contains
" less than one hectare area for mining, then those parts
shall be grouped, for the reasons to be recorded in,
writing, so as to grant quarry lease to avail minimum one
hectare area for mining, but in case of renewal of quarry
lease, restrictions of minimum area to grant quarry lease )
shall not be applicable: i
Provided further also that for the minerals specified
against serial number 1 to 3 of Schedule-1, the provisions
. of Granite Conservation and Development Rules, 1999
and Marble Development and Conservation Rules, 2002
- 'shall be applicable:
Provided further also that, quarry lease of minor
“:i ‘minerals ‘specified against serial number 5 of Schedule-I
~ may be granted for maximum area upto 10 hectares: .
1 Provided further also that, the area of minerals
specified in Schedule-V which is more than 20 hectares
and compact or contiguous shall not be granted by
dividing into pieces of 20 hectares or less. '
3. For rule 6, the following rule shall be substituted, namely:-
“6. Power to grant quarry lease.- in respect of minerals
specified in Schedule-I, Il and V, quarry lease for the
minerals specified in column (3) of the Table below shall
be granted by the authority mentioned in column (2)
thereof subject to the extent as specified in the
corresponding entry in column (4) thereof and the same
shall be renewed as per the provisions prescribed in,
these rules:-
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TABLE
8.N.| Authority Minerals Extent of powers
{1 (2) {3) (4)
1. | Director  |(1) All minerals | {1} Where the area applied for exceeds
specified in 4 hectares, after obtaining prior
Schedule-I approval of  sanction  from|

departmental minister.

{2) All minerals | (2} Where the area applied for exceeds
specified in 4 hectares.
Schedule-II
(3) All minerals {(3:1) Where the area applied for does not

specified in exceed 20 hectares on private land,

Schedule-V after obtaining prior approval of
sanction from departmental
minister.

(3.2) Where the aréa being allotted on
government land through e-tender,
does not exceed 250 hectares, after
obtaining prior approval of sanction
from the State Government.

(3.3) Where the area being allocated on
private land through e-tender
exceeds 20 hectares but does not
exceed 250 hectares, after obtaining
prior approval of sanction from the
departmental minister.

(3.4) Where the area being allocated
through e-tender upto 250 hectares
which includes government land as
well as private land, after obtaining
prior approval of sanction from the
state government.

2 | Collector/ |(1) Al mineral | (1) Where the area applied for does not

Additional specified in exceed 4 hectares.
Collector Schedule-1
(Senior

IAS Pay- | All mineral | (2) Where the area applied for does not
Scale) specified in exceed 4 hectares.
Schedule-II J
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Note -

(1) Prospecting license of mineral specified agamst serial
number 1 to 3 in schedule-1 shall be sanctioned by the
authorized officer who has been empowered to sanction
quarry lease of these minerals.

(2) Waste generated during the production of block and flag
stone in sanctioned quarry lease of dimensional
stone /marble/flagstone, which cannot be used to make
blocks, slabs, tiles by cutting and polishing, may be,

| permitted by the authorized officer to sell it in pieces
havmg sme less than 200 mm.

(3) Quarry lease, on government land, for the minerals
% __'--"spemﬁed against serial number 5 and 6 (a) and (b) of
“"Schedule-l, may be sanctioned by the sanctioning
aiithonty with the condition that the lessee of the quarry
leésé shall make additional payment to the State
G‘ﬂ_& e;‘nfnent an amount equivalent to 15 percent of the
; royalty payable in addition to the royalty payable at
" prescribed rate on the quantity of minor minerals
dispatched/consumed from the lease area during the
period of quarry lease.” )

4. In rule 6-A, for sub-rule (1), the following sub-rule shall be
substituted, namely:-

"(1) Under these rules, the Mineral concession (excluding the
cases specified in sub-rule (2) of Rule 6-A} of the
minerals specified in Schedule-V, on Government or
private land shall be allotted as follows:-
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TABLE

No.| Typeof Mineral | Allotment | On the condition of payment of
Land Concession| procedure | royalty and additional amount
to the State Government

(1) (2) (3) 4) (S)
1. | Government| Quarry Through |1. The royalty rate per tonne
land lease E-tender and its 5 percent shall be

the reserve price. On the

: condition of quoting 10
percent or more of: the
reserve price in the first
tender, the tender will be
sanctioned in favour of the
highest tenderer otherwise
the tender will be invited
again. -

2 The lessee shall, on
sanction of the quarry lease,
pay as per sanctioned
tender rate additional
amount in addifion to
royalty payable per tonne
to the State Government
for the quantity of minerals
to be dispatched /
consumed from the quarry
lease area.

3. After execution of the
quarry lease under these
rules, the lease holder shall
obtain all required statutory
permissions on government
land before commencing the
quarrying operations.

2. | Such land Quarry 1. The royalty rate per tonne
which lease Through and its 5 percent shall be

4 ;?:riizent E-tender the reserve price. Only on
and private the condition of quoting

land both 10 percent or more of this

reserve price in the first|
tender, the tender will be |
sanclioned in favour of the |
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No.:

- Type of

Land -

Mineral
Concession

Allotment
procedure

On the condition of payment of
royaity and additional amount

to the State Government

@)

(3)

(4)

()

(1)

. The

. After

highest tenderer otherwise
the tender will be invited
again.

lessee shall, on
sanction of the quarry lease,
pay additional amount
payable as per sanctioned
tender rate to the State
Government in addition to
the royalty payable per
tonne .for the quantity of
minerals to be dispatched
/ consumed from the
quarry lease area.

execution of the
quarry lease under these
rules, the 'lessee, having
obtained all required
statutory permissions on
government /private land,
may commenc the
quarrying operations:
Provided that it shall be
mandatory to the lessee to
obtained consent of the

land owner before
commencing the

quarrying operations.

Private
land

Quarry
lease
when
land
owner
has
himself
applied
for grant
of quarry .
lease on

Direct
quarry
lease on
the basis of
application

1- Upon sanctioning of the

quarry lease to land owner,
the land owner shall pay an
amount equivalent to 15%
of payable royalty as an
additional in addition to
royalty payable per tonne
on the quantity of minor
minerals to be dispatched
/consumed from the ledse
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Allotment

No. Type of Mineral On the condition of payment of |
Land Concession| procedure | royalty and additional amount
to the State Government
(1) (2) (3) 4 (5)
his own area.
land. After every three years, the
State government may
revise the rate of 15 percent
of royalty payable as above.
After execution of the
quarry lease under these
rules, the lessee, having
obtained all statuary
permissions, may
commence start quarrying
operations on the private
land included in the lease.
4 | Private Quarry | Direct Upon sanctioning of the
land lease quarry guarry lease to consent
when lease on holder, he shall pay to the
consent | the basis of State Government royalty
to grant | @pplication payable per tonne on the
quarry of the ¢ quantity of minor minerals
lease in ;:lc;rllds::) to be dispatched or
favour of ’ consumed from the quarry
other lease area. In addition to
person this, he shall also pay an
has been amount equivalent to 15%
given by of payable royalty.
the land After every three years, the
OWneT. State government may
revise the rate of 15 percent |
of royalty payable as above.
After execution of the
agreement of quarry lease
under these rules, the
lessee shall- obtain all the
required statutory |
permissions before
commencing the quarrying
operations on private land |
inchuded in lease area. f
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Note -(1) The quarry lease holder shall have to pay other taxes.

S.
6.
::':7,'

and amounts payble as per the rules such as dead
rent, amount payable in District Mineral Foundation
etc.. If the rate of royalty, other taxes and amounts
such as dead rent, amount payable in District Mineral
Foundation etc. are revised during quarry lease period,
then the payment of these amounts shall be made on
the revised rates. |
(2) The proceedings of e-tender shall be conducted by
Director and he shall be the competent officer for this
purpose.
Rule 7 shall be omitted.
Rule 8 shall be omitted.

_'_11:1j rule 9,-
( 1') for the words "value of five rupees", the words "value of
- hundred rupees" shall be substituted.

[2] After rule 9 the follovnng new rule shall be added,
namely -

"Q-A. To s,_ancti_on of quarry lease on the area specified
in serial number 3 and 4 of the.table mentioned in
rule 6-A(1) application shall be made in triplicate in
Form-1 along with court fee stamp of value of rupees
one hundred. The application shall annexed with the
details and documents mentioned in rule 9. The consent*
holder shall obtain consent from the land owner on
affidavit.

(1) The land owner shall be required to give un-
conditional consent and it shall be valid for the
period and renewal period if any. The consent shall
not be taken back during the quarry lease period.

The Collector shall upon receipt of the consent,
before sending the proposal to the Director, record
the evidence of the land owner for its confirmation
and after confirmationn this consent shall be final.
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After this confirmation, the consent given to any
other person shall not be valid.

(2) The applicant shall also give consent that if the
quarry lease is sanctioned, then he shall pay to the
State Government an amount equivalent to 15% of
the payable royalty additionally, on the quantii:y of
the minor minerals dispatched or consumed from the '
quarry lease area in addition to royalty payable.

After. every three years, th'e;;: State Gox?_.érnmént's
may revise the above rate of 15% of royalty payble.

(3) Under the provisions of thes'? rules, the Quarry
Lease holder shall have to pay other taxes and
amounts such as dead rent and amount payable to
District Mineral foundation etc. During the period of
quarry lease if the royality rates, other taxes and
other amount such as dead rent amount payable to
District Mineral Foundation etc. are revised then the
quarry lease Holder shall have to pay these amounts
on revised rates.

8. For rule 10, the following rule shall be substituted, namely:-

"10. Application fees.- :

(1) An application to grant or renewal of quarry lease
may be made with a fees of Rs. 25,000/- (Rupees
Twenty Five Thousand) for the minerals specified in
Schedule-I and in Schedule V and Rs. 1,500/-
(Rupees one thousand fifteen Hundred) for the
minerals specified in Schedule-1I:

Provided that the quarry lease of the minerals
specified against serial numbers 1, 2 and 3 of
Schedule-1 shall be granted only after prospecting

and the application for prospecting licence or for
renewal may be submitted after depositing the
application fees Rs. 25,000/- (Rupees Twenty Five
Thousand).
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(2) Where an application for grant of renewal or .quarry
lease is refused or the applicant refuses to accept the,
Jease on account of special conditions imposed under
rule 30, the fee paid by the applicant under sub-rule -
(1) shall be refunded by the Collector / Additional
Collector to him and if the applicant refiises to
accept the lease or withdraws the application or fails
to furn_i}sh the requisite information, the application
fee shall be forfeited to the State Government.

(3) The amount of fees shall be deposited in government
* treasury in the revenue receipt head: -
0853- Mines and Minerals
' 102C- - ‘Mineral concession fees, rent and royalties
800- :Other receipts
002- Receipt from minor minerals including fines’
. ;and forfeitures and
' original. copy of the challan shall be accompanied
o with th% application. _
“According to clause (b) of sub-rule (2) of rule 41, an
pplication fee of Rs 25000/- (Rs. Twenty five
. thousand) shall be paid with each application. The
“amount  of this fee shall be deposited in the
Goverament Treasury in the head as specified in
sub-rule’(3). |

9. For rule 13, the following rule shall be substituted, namely;

13 Reservation of areas for exploitation for the public

sector, etc.- The State Government, may, by notification
in the Official Gazette, reserve any area for conservation,
protection ‘of environment, assessment of reserve,
quarrying operation or exploitation by a Corporation
established by Central or State Government or by a

Government Company within the meaning of sub-section
(45) of Section 2 of the Companies Act, 2013 (18 of

2013). The State Government may grant quarry lease on
such reserve area to the concerned corporation or
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(2)

Government Company on the terms and conditions other
than those prescribed in these rules.

10. In rule 18,-

(1) for the heading, the following heading shall be
substituted, namely:- '

"18.Disposal of application for grant or rgﬁewal of quarry

lease for minor minerals specified in Schedule-1 and
Schedule-1I.-.”.

for sub-rule (1-A), the following .sub-rule ‘shall’ be

substituted, namely:-

%(1-A)(i) Addition to in sub rule (1), the details of the

(i1)

application for any area received first shall be
published in two leading -daily Hindi news papers
and on departmental online; portal in the form of
notice for general information within 15 days from
the date of receipt of application. In the published
notice, within thirty days :from the date of
publication, other applicants shall also be able to
submit the online application on the said first
applied area. The last date’ for submission of
application form shall also be mentioned in the

- published notice. Within the said period, if three or

more than 3 applications from different applicants
are received, then the first applications and all the
application received as mentioned above shall be
deemed to have been received on the same day for
the purpose of deciding priority under rule 21.

In case, receipt of less than 3 applications, again
within a period of 15 days, the notice shall be

- published in two leading Hindi news papers and on

departmental online portal. In the published notice,
other applicants may, also submit online application,
within a period of 15 days from the date of
publication in respect of the said applied area. The
last date of submission of application shall also be
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mentioned in the published notice. The applications
received in the above period and the application
received less than 3 in context of the clause (i) shall,
be deemed te have been received on the same for the
purpose of day deciding priorities under rule 21.

(i Even after publication of the notice according to
clause (1) and (i), if no application is received in
respect’ of the area, then it shall be considered in
favour of the first application as per rule:

Provided that all applications for the quarry
le'ase and for prospecting licenee received before the
date of commencement of these amendments {except
apphcanon received for renewal of quarry lease, and
&pPkcahonS of quarry lease submitted after
prospecting and such applications of prospecting’
licence or quarry -lease in which decision of in-
principle sanction has been made) shall become
ineligible.

11. After rule 18, the following Rule 18-A shall be added,

namely:- ,

»18-A. The disposal of applications received for grant of
quarry lease upto 20 hectares for minor minerals
specified in Schedule-V of areas specified as per serial
number 3 and 4 in the table mentioned in sub-rule (1) of
rule 6-A shall be made as under :-

. (1) On receipt of an application for grant of quarry lease’
- for minor minerals specified in Schedule V of private
land to the land owner or to the consent holder on
the basis of the consent of the land owner, the
details thereof shall first be circulated for-display on
the notice: board of thé Zila Panchayat, Janpad
Panchayat, Gram Panchayat and Collectorate of the
concerned district. The details of the applied area
received as above shall be published in leading daily
Hindi news papers for general information.



140

TG TGS, &P 22 SFT 2021 6 (53)

Claims/objections so received, shall be decided by the
Collector. .

(2) The notice for submitting opinion with regard to
applied area within the period of 15 days shall be
given to concerned Gram Sabha for notified area and
to concerned Gram Panchayat for non-notified area.
If any objection is received within the period of 15
days from the concerned Gram Sabha/Gram
Panchayat then the objections shall be disposed of
on merit basis: '

Provided that if no objection is received within the
. prescribed period then it shall be deemed that Gram
Sabha/Gram Panchayat has no objection.

(3) The provisions of preferential rights mentioned in
sub-rule (2) of rule 21 shall not be applicable in
allotment of quarry lease to the, land owner on his
own land or to the consent holder. The consent shall
be given by the land owner in the form of an affidavit.

(4)(a) The Collector on receiving the application, shall make
such inquiry, as he deem fit from the date of receipt
of application and shall forward the same with his
opinion to the Director within three months.
Availability of the minerals shall be ensured on the
basis of spot inspection carried out by the Director
or Regional Head or the officer authorized by them.
Maxumum area upto only 20.00 hectares shall be
sanctioned. If an area is more than 20 hectares
and is a compact or contiguous shall not be
sanctioned by dividing into the smaller parts of 20
hectares or less.

{b) After receiving the applications the Director shall
take decision to grant or refuse to grant quarry
lease of minerals for available area. Provided that
the pripr approval of the departmental minister
shall be mandatory. As per the condition
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(c)

(e)

mentioned at Serial number 3 of the table
mentioned in rule 6-A(1), decision shall be taken to
grant conditional quarry lease to the land owner on

his own land. Decision shall be taken to grant.

conditional quarry lease to the consent holder on
private land on the condition as mentioned in
serial number 4 of the said table. The reason for
rejection of the apphcatlon shall be intimated to
the application.

After taking the decision to grant a quarry lease
the Director shall issue a demand notice to the
applicant to deposit 25 percent, amount of the
payable dead rent of prescribed area or Rs.

- '50,000/- (Fifty Thousand) whichever is higher, as

“+’'security deposit amount within the period of 15

‘days .

'The ‘'sécurity deposit shall be deposited by the

~applicant within the prescribed time period in the

SRk Government Treasury under the revenue receipt
" head as mentioned in sub-rule (3) of rule 10:

- Provided that if the security amount is not
deposited, then after giving an opportunity of being
heard to the applicant, the Director may cancel the
decision of grant or may, for satisfactory reasons

.may give additional time to deposit the security

amount.

If the applicant, deposit the security amount, and,

submits the original copy of the challan within 15

days or the additional period as given above, the
Director shall issue intimation of in principle
sanction of quarry lease in the form of a letter of
intent within period of 15 days in favour of the
applicant. In the letter of intent, the applicant shall
be directed to fulfill following requirements within
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a period of 18 months from the date of issue of
letter of intent:-

() The letter of intent holder may carry out
prospecting operations in the area specified for
grant. The prospecting operations shall be
subject to the conditions as mentioned in sub-
rule (i), (i), (v), (vi), (vii), (viii) of rule {j} of
chapter - IIIA of these rules. On violation of
any of the above conditions by the letter .of
intent holder, the Director may cancel the
letter of intent, but no such order shall be
passed agéinst the of letter of intent holder
without giving a reasonable opportunity of
hearing. If more than one minor minerals is
found in the area which is not specified in the
letter of intent, then the letter of intent holder
shall submit the report to the Director within
the period of 60 days from the date it came in
to the knowledge and the Director on the
basis of such reports, subject to the condition
of making payment of payable royalty and
additional amount as mentioned in column
number (5) of serial number 3 and 4 of table
mentioned in rule 6-A(l), may . grant the
permission for inclusion of such minor mineral
in letter of intent or may refuse for reasons:

Provided that during the course of
prospecting operations if any major mineral is
found in the area, the letter of intent holder

shall immediately inform the same to the
Director and shall not win and dispose off
such major mineratl from lease area. In such
cases, action shall be taken according to the
rules of the Government of India.
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(i)  After prospecting operation, the letter of intent
holder shall prepare mining plan and get the
mining plan approved by the Director as per
the rule 42. '

‘(iij  The letter of intent holder shall also obtain
' environmental clearances and all other
required statutory permissions and no
objections. The approved mining plan and
‘environmental clearance shall be submitted
within the period of 18 months or earlier before
the director:

Provided that if the available area is a land

. affected by the Forest (Conservation) Act, 1980 the
‘letter of intent holder shall be directed to
complete formalities within the period of three

* "years instead of 18 months. The letter of intent
. holder on receipt of in-principle sanction shall
first obtain the permission prior to prospecting
operation from the competent department under
Forest (Conservation) Act, 1980 on the area
granted in principle sanction. After the
prospecting operation according to the clause {ii)
mining plan shall also be prepared and approved
Letter of intent holder shall, obtaine prior mining
permission under the Forest (Conservation) Act,
1980, environment permission and all other
required statutory permission / clearances along
with the approved mining plan, submit to the
Director within a period of three years or earlier..

() The letter of intent holder may fulfill above
mentioned formalities within a period of 18
months/three years or earlier. Having prior
approval of the departmental minister, the
Director, in addition to the above time period, may
grant an ‘additional time period of two years to
fulfill the same. On fulfillment of all formalities
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within a time period as granted above by the letter
of intent holder , the Director may .issue the order
for the execution of lease deed agreement in Form-
VII in his favour within a period of one month or
within additional period granted by the Director
for the reasons to be recorded. In this period,
execution and registration of the deed, as per rule
26 shall be done in Form-VII between the collector
and the letter of intent holder at the district level.
The amount as deposited as per clause (c} shall be
treated as security deposit for execution of quarry
lease deed. ’

(g) If specified conditions are not fulfilled within the

- stipulated time period from the date of issue of the
letter of intent, the letter of iritent shall be deemed
to be automatically canceilled and the security
deposit shall be confiscated.

(h) The period of quarry lease shall be 30 years.

Quarry lease shall be renewed twice for the periods
of 10-10 years on setting up an industry with an
investment of rupees 25 crore or more for
processing of sanctioned mineral during the lease
period.
After the expiry of period or pre mature
termination of quarry lease on private land as
mentioned above, the area held in quarry lease
shall be disposed of by E-tender as per the
procedure prescribed in rule 41-A.

(i) The following additional conditions shall be included
in the dead to be executed:

(i) After grant of quarry lease on private land,
the land owner as per condition mention in
serial number 3 of the table shown in rule 6-
A (1) and the holder of consent of land
owner, as per conditions mentioned in serial
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(i1)

(1i1)

number 4 thereof, shall pay total royalty
payable as per prescribed rate per tonne as
in Schedule VI on the quantity of minor
minerals to be dispatched/consumed from
the quarry lease area and an additional
amount equivalent of 15% of royalty payable
additionally to the State Government. . '

The State Government may revise the rate of

" 15 percent of royalty payable after every 3

years.

Under the provisions of these rules, the
quarry lease holder shall pay  the other
taxes and amount payable as dead rent,
amount payable in District Mineral
Foundation etc.. During the period of

.quarry lease, if the royalty rates, other taxes
and other amounts as dead rent, amount
.- payable in District Mineral Foundation etc.,
 are revised, then these amounts shall be
paid as per revised rates.

After the grant of quarry lease, if one or more
new minor minerals which are not specified

in the lease, are found in the lease area, the

lessee shall submit a report to the Director,
within a period of 60 days from the date of
such discovery. The lessee shall not win
such minor minerals until the order of

inchusion of such minor minerals in the
quarry lease received from the Director. After
inclusion of such minor mineral/ minerals.
in the quarry lease, leasee shall pay the
royalty on the quantity of such-dispatched /
consumed minor minerals and an additional
amount equivalent to 15 percent of payable
royalty additionally payable other taxes and
amounts as dead rent, amount payable in
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District Mineral Foundation etc. to the State
Government:

Provided that if any major mineral is
found in the area after the grant of quarry
lease, the lessee shall immediately inform
the same to the Director and shall not win
and dispose off such major mineral from
lease area. In such cases action shall be
taken as per the rules of Government of

. India.”.
12. Inrule 21,-

(1) in sub-rule (2}, for second proviso, the following proviso
shall be substituted namely:-

“Provided further that the above priorities shall be
applicable only on first application received for any area
and all the applications received as per clause (i} and (ii)
of sub-rule (1-A) of rule 18.”.

(2) in sub-rule (2), after second proviso the provisos shall be
added, namely:-

Provided also that in the application of quarry lease on
government land for minerals specified against serial
number 5 and serial number 6(b) of Schedule-1, highest
priority shall be given to the last valid lessee/contractor
or his legal heirs on the area.”

13. In rule 22, in sub-rule (3), for clause (b}, the following clause
shall be substituted namely:-

“(b) Quarry lease - The period of quarry lease sanctioned
through E-tender or on the basis of application shall be
30 years. Quarry lease shall be renewed twice for the
periods of 10-10 years on setting up an industry with an
investment of rupees 25 crores or more for processing of
sanctioned minerals during the lease period:

Provided that, after the expiry of period of quarry lease
sanctioned on the basis of application or its pre mature
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termination, the area held in quarry -lease shall be
disposed of by E-tender as per the procedure prescribed
in rule 41-A.”.

14; For rule 25, the following rule shall be substituted, namely:-
"25. Security deposit and surety. —

(1) An applicant for quarry lease shall, before the deed
referred to in rule 26, execution of deposit as’
security, a sum of Rs. 50,000/- (rupees Mfifity
thousand}) in respect of quarry lease for dimensional
stone-granite, dolerite ,rhyolite, marble and other

~ igneous, metamorphic and sedimentary rocks which
are used for cutting polishing and rupees five
thousand in respect of quarry lease of limestone and
-other minerals specified in Schedule-I and minerals
_specified in Schedule-1I in the head as specified in
sub-rule (3) of rule 10:

ovided that before the execution of the deed in
: ""_'_I"-for the quarry lease of minor mineral as,
}}'sp c1ﬁed in Schedule-V, 25 percent amount of the
totél_, due dead rent or Rs. 50,000/- (rupeces fifty
thousand) whichever is higher and security amount
shall Be required to be deposited as prescribed in
these rules.
(2) The applicant shall submit the surety bond for an

amount equal to two years of dead rent in Form-VI
as bank guarantee:

Provided that in case of a Co-operative Society/
. Association, the provisions of sub-rule (2) may be
waived by the Competent Authority.

(3) If deposited security deposit under sub-rule (1) is not
forfeited under these rules and no other dues are
outstanding against the lessee, security deposit shall
be refunded by the Collector on the expiry of lease.”.
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"15. In mile 27 in sub-rule (1), for the table, the following table
shall be substituted, namely:-

“Table

()

Area not exceeding 20 | Rs. 125/- ( rupees one hundred
hectares. and twenty five)per hectare or

any part thereof subject to a
minimum of Rs. 500/ -

®

Area

exceeding 20 |Rs. 250/- (rupees two hundred

hectares and fifty)per hectare or any part

thereof.”. -

16. For rule 29, the following rule shall be substituted, namely:-

"29, Rent, Royalty and other payable amounts etc. -

(1) When a quarry lease is granted. or renewed-

(@)

" {c)

(d)

(€)

For minerals specified in Schedule-I and II, dead
rent shall be charged at the rates specified in
Schedule-IV and for minerals specified in
Schedule-V, dead rent shall be charged at the
rates specified in Schedule-VII.

For mineral specified in Schedule-I and 1,

royalty, except for limestone, shall be charged at

the rates specified in Schedule IIl: For minerals
specified in Schedule-V, royalty shall be charged
at the rates specified in Schedule-VI.

Rate of royalty on limestone shall be the same as
may be fixed by the Government of India from
time to time for limestone in Schedule II of the
Act.

Surface rent shall be charged at the rates
prescribed by the Collector from titne to time, for
the area occupied or used by the lessee.

In case of minor mineral specified in Schedule-V,
as per the table mentioned in rule 6-A(l), in
addition to the royalty payable in on the quantity
of minor mineral dispatched or consumed from
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(2} If in the sanctioned quarry lease of mineral specified.

the lease area, the quarry lease sanctioned

_ through e-tender, the lessee shall be liable to pay
the additional amount payable as per the
sanctioned tender rate and in cases where
quarry lease is sanctioned on the basis of
application, the lessee in addition to the royalty
payable, shall be liable to pay additional amount
as_per the prescribed rate as mentioned in the’
above said table, as the case may be.

() Quarry leasé of minerals specified against serial

number 5 and 6(a) and (b} of Schedule-1 granted
_ on government land, which have been granted
" on the condition of payment of an amount

2 equivalent of 15% of royalty payable to the State

Government, in those cases also the lessee shall
by liable to pay to the State Government in
addition to royalty payable an amount equivalent
of 15 percent of the royalty payable.

in Schedule-l, Schedule-Il and Schedule-V,
permission to extract more than one mineral given in
the same area, then the separate dead rent in
respect of each mineral may be charged. These
provisions shall also be applicable on mineral of
Schedule-V included in previous sanctioned mining
leases under Mineral Concession Rules, 1960 :

Provided that the quarry lease specified in
Schedule-l and Schedule-Il and quarry lease
sanctioned for minerals specified in Schedule-V,
shall subject to payment of the dead rent or royalty
whichever is higher in respect of each mineral: '

Provided further that after the commencement of

- these rules, in respect of each minor mineral

specified in Schedule-V under rule 6-A (2) in the

. _quarry leases sanctioned under rule 6-A(1), shall be
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)

subject to pay the dead rent or of payable royalty and
additional amount payable in accordance with the
clause (e) of sub rule (1), whichever is higher.
Notwithstanding anything contained in any
instruments of the lease, in cases of minerals
specified in Schedule-I and Schedule-II, the lessee
shall pay royalty/rent in respect of minerals
dispatched and/ or consumed at the rate specified
from time to time in Schedule-1II and Schedule-1V:

Provided that notwithstanding anything
contained in any-instruments of the lease in cases of

. minerals specified in Schedule-V, the lessee shall pay

(4)

{5)

royalty and additional payable amount/rent under
these rules at the rates specified in’ Schedule-VI and
Schedule VII from time to time in respect of any
minerals dispatched and/or consumed.

The State Government may, by notification in official
Gazette, amend the Schedule-Ill and VI and
Schedule-IV and VII so as to enhance ‘or reduce the
rate at which royalty/ rents shall be payable in
respect of any mineral with effect of the date of
application of the notification in the official Gazette:

Provided that the rate of royalty/dead rent in
respect of any mineral shall not be increased more
than once during any period of three years.

No granite and marble block, either processed or in
the raw form, or any other mineral shall be
dispatched from any of leased area without a valid
transit pass. After depositing the royalty and other
taxes/amounts etc. payable under these rules for the
quantity intended to be transported out of mineral
extracted, the lease holder shall issue transit pass
for each and every vehicle for transporting minerals
from sanctioned lease area. This procedure may also
be initiated by way of electronic transit pass (E.T.P.).



151

66 (64) YT NoT9S, &P 22 SN 2021

Contravention of this rule may result in forfeiture of
the security deposit by the Collector without
prejudice to any other action that might lie against
the lessee.

(6) The Transit Pass shall be in Form IX. Regulation fee
on minor mineral coming from other state through .
transportation will be charged at the rate of Rs. 25/-
(rupees twenty five) per cubic meter as per thé.
prescribed procedure.

(7) Amount to be contributed in the District Mineral
Foundation : - The lease holder of a quarry lease of
minor mineral specified in Schedule-l, II and V
granted under these rules, shall in addition to the

.- .royalty, pay to the District Mineral Foundation of the
" district in which the quarrying operation are carried
" 6n, an amount which is equivalent to the 10 percent

. of the payable royalty. But for Schedule-V minerals,

“ “which are granted before 12/01/2015 as a mining

‘" léase of major mineral in which the mining

' . operations are being carried on, the lease holder.

" shall in addition to the royalty pay an amount which
is equivalent to 30 % of the paid royalty to the
District Mineral Foundation as per the provisions of
Mines and Minerals (Development and Regulation)
Act, 1957. The amount deposited in the District
Mineral Foundation shall be used as per Madhya
Pradesh District Mineral Foundation Rules, 2016.

Explanation: The royalty of Dolomite Mineral is Rs.
100/- per metric Tonne. If quarry lease is sanctioned
uander these rules and if 1000 tonne dolomite
mineral has been dispatched/consumed in any
month by the lease holder and the quarry lease has’ '
been sanctioned in his favour subject to the term of
payment of 15% additional amount, then the total
royalty which would be deposited by him shall be Rs.
1,00,000/- (Rs. One lakh) and the amount of Rs.
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15,000/~ (Rs.- Fifteen thousand) is required to be
deposited by him additionally and 10 percent
equivalent amount of royalty which is Rs. 10,000/-
(Rs. Ten thousand) shall be deposited by him in
District Mineral Foundation:

Provided that if the mining lease of dolomite is
sanctioned under the provision of the Act before
12/01/2015 then in such cases an amount which is
equivalent to 30 percent of Rs.1,00,000/--(Rs. One
lakhji.e. rupees 30,000/- (Rs. thirty thousand) will
have to be deposited in the District Mineral
Foundation.

(8) Where the mining lease of any major mineral has
been sanctioned under the provisions of Mines and
Minerals (Development and Regulation) Act, 1957
and the rules made thereunder, if after execution of
-the agreement, minor mineral specified in Schedule-
I, Il and V of these rules are found, the such
minerals shall be included in the mining lease as per
rule. In addition to the notified royalty such any
other amount as may be prescribed by the State

.~ Government shall be payable additionally for such

"/ . sincluded minor mineral.

‘Provided that before consumptlon/ dispatch of
such minor mineral it will be mandatory for the lease
holder to get the mining plan/scheme approved for
these minor mineral separately from the
Director/Indian Bureau of Mines.

17. In rule 30, -
(1) in sub-rule (1),-
(a) for clause f{a), the following clause substituted,
namely;

" “(a) The lessee shall make advance payment for
whole year, dead rent for mineral specified in
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Schedule-1 and Schedule-]Il at the rates specified
in the Schedule-1V, and for mineral specified in
Schedule-V, at the rates specified in Schedule- -
VII for every year on or before the 20th day of the
first month of the year;”.

(b) in clause (b}, after the existing provisos, for full stop
be substituted with colon and thereafter the
following provisos shall be added, namely:- ‘ '

“Provided further that in the quarry lease
sanctioned through E-tender of minor minerals’
specified in Schedule-V, the lessee shall pay the
additional amount payable at the sanctioned tender
rate in addition to the payment of payble royalty. In

- quarry lease sanctioned without E-tender of miinor -
minerals specified in Schedule-V, the lessee shall pay
an additional amount equivalent to the 15 percent of
the payable royalty, in addition to payment amount : -

of payable royalty. After a period of every three years,
the State Government may revise the rate of 15
percent of royalty payable as per above. Accordingly,
additional amount shall have to he paid at the

revised rate:

Provided further that the quarry lease of the
minerals specified at serial number 5 and 6 (a) and
(b} of Schedule-I granted on government land has
been sanctioned on the condition of making
additional payment to the State Government an
amount equivalent to 15 percent of the payable
royalty, the lessee in addition to the payable royalty
shall pay the additional amount equivalent to the 15
percent of the payable royalty;”;

(c} in clause (c), full stop be substituted with colon and
thereafter the following proviso shall be added,
namely:- “
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“Provided that in the sanctioned quarry lease of
the minerals specified in Schedule-I, Il and V under
these rules, the lease holder shall have to pay to the
District Mineral Foundation an amount equivalent to
10% of royalty payable in addition to royalty amount
payable of the minerals consumed or dispatched in
each month. If the mining lease of minor minerals
specified in Schedule-V being sanctioned before
12/01/2015 as major mineral are. continuance, the
lessee shall have to pay to the District’ Minerals
Foundation an amount equwalent to 30% of the
royalty payable under the provisions of Mines and

. Minerals {Development and Regulation) Act, 1957.
The amount deposited in the District. Mineral
Foundation shall be used as per the'Madhya Pradesh
District Mineral Foundation Rules, 2016.”;

(d) In clause (d), after the words “Surface Rent”, the
following words shall be inserted,; namely:-
“Amount of District Mineral Foundation and
other due amounts.”;
(2) .For sub-rule (14), the following sub-rule shall be substituted,
et namely - :
i (14) . The lessee shall issue a transit pass in Form-IX
. . to each vehicle transporting mineral or its
" “product from lease mining area of area. This
procedure may also be done in the form of
Electronic Transit Pass (E.T.P.).”.

(3) In sub-rule (20}, after clause (c), the following clause shall be
added, namely:-
“(d) It shall be mandatory to provide employment  to
minimum 75 percent labourers who are domicile of
Madhya Pradesh.”.

18. Rule 36, 37, 38, 39, 40, 41 shall be omitted.
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19. After Chapter VI, the following chapter shall be added,
namely:-

“CHAPTER VI-A

41A.Grant of quarry lease by E-tender for minor minerals
specified in Schedule-V for area specified against serial
number 1 and 2 mentioned in the table of sub-rule (1)
of rule 6-A.-

(1) Limits of the area of government and private land to

be allotted through E-tender - The quarry lease for
minerals specified in Schedule-V on the area of

- government and private land shall be granted by.

(2)

E-tender as follows :-

(a) The area of government land which is more than
1.00 hectare but does not exceed 250.00
hectares.

(b) The. area of private land which is more than
- 20,00 hectare but does not exceed 250.00
_hectares.

(¢} An area which includes both government land
" and private-land is more than 1.00 hectare but
does not exceed 250.00 hectares.

Preliminary selection of the areas to be allotted by E-*
tenders.-

(a) As prescribed in sub rule (1), the areas in which
evidence of minerals is not enough in districts,
in those areas, concerning office of Collector
(Mining Section) at districts level conducting
inspection suo-motto of those areas may select
preliminarily for allotment by e-tender. With
regard - to such area the notice for submitting
opinion, within the period of 15 days, shall be
given to the concerned Gram Sabha for notified
area and concerned Gram Panchayat of non-
notified area by concerned Collector (Mining'



AW AoqF, AT 22 T 2021

156

66 (69)

(b)

(3)

Section) If any objection of concemed Gram
Sabha/ Gram Panchayat is received within the
period of 15 days then the objection shall be
disposed of on merit basis:

Provided that in case no objection 1is
received during the prescribed period, it shall be
deemed that the concerned Gram Sabha/Gram
Panchayat has no objection.

Such areas of districts which are not included in
clause {a) and the evidences of existence of
minor minerals are not enough in that area the
applicants may submit their applications at
district level for allotment of quarry lease in
those areas by e-tender in Form-XXXI alongwith
application fee as prescribed in sub.-rule (3) of

Rule 10. The applicant shall be required to
produce no objection from Gram Sabha for
notified area and No Objection proposal of Gram
Panchayat for non-notified area, unconditional
consent letter of concerned land owner regarding
allotment by e-tender. It shall clearly be mentioned
in the consent letter that the consent given by the
land owner shall be valid for the entire period of
quarry lease. During the period of quarry lease, the
consent shall not be withdrawn. The collector,
after receiving the consent, shall record the
evidence in person of the land owner for
confirmation of the consent. The applicant shall
not be entitled to claim for grant of quarry lease
on the basis of the application.

After preliminary selection, inquiry regarding
availability of area and its identification.

After preliminary selection of the areas, the report

from thle concerned Tahsildar or Naib Tahsildar,
Divisional Forest officer and Mining Inspector shall

be

obtained by Collectorate (Mining Section) of
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concerned District. After that on the basis of the

report, the report of availability of the area shall be.

prepared. The following information shall be included’

in the area availability report:-

(a) Name of minor mineral which is predominantly
available in the area.

(b) Khasra number, Patwari Halka number, Village,
Tehsil, Name of District and Map of available area "
showmg latitude and longitude. R S

(c) Khasra number and area of revenue and private .
land included in available area. :

. (d) If the area is forest area, then the forest
compartment number of available area, forest °
range, name of district, map showing latitade .-

and longitude and forest compartment wise
area. _

(¢) Khasra and area wise particulars of available
area.

(i Copy of report of Divisional Forest Oﬁicer_. |

(g) Consent letter as affidavit, if the land owner has
requested for e-tender.

(h) Copy of inquiry report of concerned Tahsildar or
Naib Tahsildar and Mining Inspector.

(i Opinion regarding the area to be allotted as  e-.
tender from Gram Sabha for notified area and
from Gram Panchayat for non-notified area.

(4) Initial procedure for grant of Quarry Lease.- After
receipt of the report regarding enquiry of area
availability and identification of available area from
concerned mining section of the collectorate, the
Director after examining the report shall initiate the .
Electronic Tender proceedings within the period of
60 days.
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(5)

The availability and quality of mineral shall be

ensured in the area getting preliminary survey work
conducted by either departmentally or by out source
agency authorized by the department.

Fixation of reserve price.—
(i) For any specified mineral of Schedule-V being

{ii)

(in3)

tendered, the royalty rate per tonne and its 5
percent shall be the reserve price.

Example - If the royalty of the mineral is fixed at
rupees 100/- per tonne then the reserve price
shall be rupees 105/- per tonne (rupees 100 + 5
percent = rupees 105).

the tender shall be sanctioned:in favour of the
highest tenderer on the condition of quoting 10

percent or more of the reserve price in the first
tender, otherwise the tender shall be invited
again. On being sanctioned the highest tender
rate it shall be called the sanctioned tender rate.
Upon sanctioning of quarry lease in favour of the
_highest tenderer, before dispatching/ consuming
minor minerals from the lease area he shall be
'Iiabie_' to pay royalty per tonne as per prescribed
rate and additional amount as per sanction
tender rate to the state government.

If more than one minor mineral is available in
the area than the tender shall be invited by the
competent authority by fixing the reserve price
as mentioned above for any minor mineral of
Schedule-V which is prominently available in the
area and the sanctioned tender rate of such
minor mineral as per sub-clause (i) shall be
applicable to the every minor minerals which are
available in the area. After the quarry lease is
sanctioned in favour of highest tenderer and if
he dispatches or removes more than one minor
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(6)

(7)

mineral from the lease area, he shall be liable to
pay on the quantity of each mineral the royalty
at the prescribed rate per tonne for such
quantity and he shall also liable to pay the,
additional amount as per the sanction tender
rate to the State Government.

Eligibility for E-tender.— The person who fulfils the
requirements as specified in Rule 5 of the Madhya
Pradesh Minor Mineral Rules, 1996 shall be ehglble

' to participate in the E-tender of quarry lease.

E-Tender.— The grant of quarry lease of the minerals
specified in Schedule-V on the government or private
land shall be made by e-tendering and the procedure
thereof shall be as under :-

(@) The portal of the Department of Science and,
Technology, Government of Madhya Pradesh
shail be used for e-Tender and necessary fees
etc. shall be paid by the Directorate Geology and
. Mining Madhya Pradesh. '

(b) 3The interested tenderer shall be required to get

sistered on the portal after payment of fee fixed

' fof registration. After registration the registered
person/Institution shall get a log-in ID.

(c) Information regarding e-Tender programme shall
be published at least 07 days prior to date of
invitation of tender in the News papers.

(d) The Registered person/Institution may see the
tender Notice of demarcated/declared quarries
for minimum 7 days from the date of its display
on the portal, which shall include the following
particulars:

Details of mines included in e-tender
Name of the mine - ............. / No.
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Date of submission of tender ........... and time .......
No Khasra Area (In Ha.) . Avail | Rese
/ . Latit | able
Y | = | v | Forest Govt| Pri- | Total |, 4, / | mino | Price
5|2 ;",'a“ Compa land | vate | Area Long| r
1o |2 land . .
A |E | > | rtment itud | mine
No. e |ralin
area
12|31} 4 5 6 7 8 9 10

- (e} The following information shall also be included
in the tender notice - ‘

)

(i)

(iii)
(iv)

(v)
(vi)

(vi)

(viii)

A report to ensure availability and quality
of minerals in the area by conducting
preliminary survey work either
departmentally or by an external agency
authorized by the department.

Report of Tehsildar in respect of revenue
and private land and Divisional Forest
Officer in respect of forest land.

Patwari map and geo referenced map.

In the case of being a forest area, a map
showing the forest compartment number
and area. '

Conditions of eligibility of tenderers for
tender.

Procedure for submission and acceptance
of tenders.

Form of quarry lease agreement to be
executed after completion of tender
process.

Period and conditions of quarry lease.
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(h)

(i)

G)

After going through the details as mentioned
above the registered persons/ institutions before
participating in tender for mine, shall execute
an agreement in Form-XXXII with the Director
regarding his intention that spot inspection of,
mine has been made by him and he is satisfied
with - the availability of mineral in mines,
approach road and other relevant aspects. No
complaint /objection shall be entertained after
completion of tender process. After completion of
tender process and after making payment or
dues in stipulated time and completion of

. formalities he agrees to operate the mines, this
agreemient as consent shall be made online.

©

The registered person/institution shall deposit
online .that total amount which will be 25
percent of multiple of the rate of dead rent ofs
that mineral and proposed area or rupees
50,000/- (rupees fifty thousand) whichever is
higher towards security deposit on E-platform, to
participate in tender process. :

The amount of security deposited as above by
the successful tenderer shall remain deposited
as security deposit in prescribed account. It
shall be refundable subject to deductions, if any
only after expiry of the lease period on due
compliance of terms and condition of the
agreement.

The amount deposited by the remaining
tenderers shall be refunded online.

The date and time of the tender of mine for the
tender process shall be fixed. After expiry of this
period all the tender received shall be opened as
per the date mentioned in tender documents.
The Director shall declare highest tenderer as
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(k)

A

(m)

successful tenderer from the tenders so received
after getting prior approval of State Government
or Departmental Minister as the case may be.
Intimation of this shall be given to concerning
Collector. Thereafter the process as mentioned in
sub-rule (8) may be started.

In first invitation if single tender is received in
the tender process, the process shall be
cancelled and tender of mine shall be re-invited.-

If a single tender is received in the second or
third consecutive tender and tender amount is
more than the reserve price fixed for the mine
such. single tender shall be declared as
successful tender and the collector ' shall be
intimated by the Director.

If no offer is received in three consecutive tender
for any mine or the tender amount is léss than
the reserved price the Director shall enquire
about reasons and proceed for the such

" acts/remedy including reconstitution of the
- 'mine, so that tender may be received for that

mine.

Rt -1 Kéfian‘after e-tender.-

(a) In case of e-tender of government or private land

or the government and private land as
prescribed in sub-rule (1), the Director may
decide the acceptance of the highest tender in
favour of the highest tenderer and he shall be
declared the successful tenderer. But before
doing so, the Director shall obtain prior approval
as follows from the State Government or
departmental minister, as the case may be : -

(if After obtaining prior approval from the State
Government, where the area being allotted
through e-tender on government land is
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more than 1.00 hectare but does not exceed
250.00 hectare.

(i) After obtaining prior approval from the

. departmental minister, where the area being

allotted on private land is more than 20.00
hectare but does not exceed 250.00 hectare.

_ (iii) - After obtammg prior approval from the Staté
.. Government where the area which include’
government land as well as private land, is

r - more than 1.00 hectare but does not exceed

250 hectare.

(b) On deciding the sanction as mentioned above, the
. Director shall inform its decision to the
“successful tenderer within 15 days and the

" security amount of the remaining tenderers shall

I_?_,e _rgzmrned. The successful tenderer shall also
be informed that, the amount of his security

.- . -deposit received online at the time of  e-tender,
“shall be valid as security amount for execution of,
‘the quarry lease agreement.

(c) The successful tenderer with reference to the

information issued by the Director under sub-
clause (two), shall inform to the Director within a
period of 15 days that, he accepts all the

. conditions mentioned in the information letter:

(d)

Provided that if the successful tenderer does
not receive the information or no reply is made
by him for such received information the
Director may cancel the decision of sanction
after giving an opportunity of being heard to the
successful tenderer or may grant additional’
period on the basis of the satisfactory reason to
the successful tenderer.

On submission of the consent letter for the
acceptance of the condition by the successful
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tenderer within the period as provided above, the
Director, in favour of the successful tenderer,
may, within the working period of 15 days, issue
the intimation of in-principal approval in form of
the letter of intent for area which were allocated
through e-tender on quarry lease of said
minerals. The successful tenderer shall be
required to fulfil the following conditions within a
period of 18 months from the date of issuance of
the letter of intent, :- |

(i) The letter of intent holder may carry out
prospecting operations in the area specified
for sanction. The prospecting operations
shall be subjected to the condition as
mentioned in sub-rule (1), (ii), (v), (v), (vii),
(viii) of rule (j) of chapter - lIIA of these rules.
On violation of any of the above conditions
by the holder of the letter of intent, the
Director may cancel the letter of intent, but
no such order shall be made against the
holder of letter of intent without giving a
reasonable opportunity of hearing. If more
than one minor mineral in the area which is
not specified in the letter of intent is found,

. then the holder of letter of intent shall
submit the report of the same to the Director
within the period of 60 days from the date it
came in the knowledge and the Director on
the basis of such reports subject to the
terms of making payment of payable royalty
and payment of additional amount according
to sanction tender rate may permit to
include such minor mineral in letter of
intent.

Provided that during the course of
prospecting operation if any major mineral is
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(i1)

found in the area, the letter of intent holder
shall immediately inform it to the Director
and shall not win and dispose of such major
mineral. In such cases, action shall be taken
according to the rules of the Government of
India.

After the prospecting operatioh, the letter of

intent holder according to rule 42 shall

prepare mining plan and get the mining plan‘
approved from the Director.

(iii) The letter of intent holder shall also obtain

environmental clearances and all other

required statutory permissions and no

objections. The approved mining plan and
environmental clearance shall be submitted
to the Director within the period of 18
months or earlier:

Provided that if the available area is a

forest land or a land affected by the Forest
(Conservation) Act, 1980 the letter of intent’

" holder .shall be directed to complete

formalities within the period of three years
instead of 18 months. The letter of intent
holder on receipt of in-principle sanction
shall first obtain the permission prior to
prospecting operation from the competent
department under Forest (Conservation) Act,
1980 for the area granted in principle
sanction. After the prospecting operation
according to the clause (ii) the mining plan
shall also be prepared and approved. The
holder of letter of intent shall obtain prior’
mining permission, under the Forest
(Conservation) Act, 1980 environment
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permission and all other required statutory
permission /clearances and submit it to the
Director within a period bf three years or
earlier along with the approved mining plan:

Provided further that failing to meet
the conditions mentioned in the due period
from the date of issuance of letter of intent,
the letter of intent shall be deemed cancelied
and the security amount deposited by the

-holder of letter of intent, shall be
confiscated.

Proceeding of the execution of the agreement.-
The holder of the letter of intent shall fulfil the
above requirements within a period of 18 months
and in case of forest land or land affected by the
Forest {Conservation) Act, 1980, the period shall
be three years or earlier. In addition to the above
period, after obtaining prior approval from the
departmental minister or the State Government,
as the case may be, the director may grant a
maximum period of two years to the holder of the
letter of intent to fulfil the above mentioned
requirement. On completion of all the
requirement by the holder of the letter of intent
within a time period provided above the Director
within a period of one month or within the
additional period provided by the Director in his
favour on the basis of reasons to be recorded, as
per rule 26 shall issue the orders for execution of
the lease deed in Form-VIL. As per clause (g) of
sub-rule (7) the deposited security amount shall
be deemed to be a security deposit for execution
of quarry lease deed agreement.

(f) The quarry lease period shall be 30 years. Quarry

lease shall be renewed twice for a period of 10 -
10 years on setting up an industry with an
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.+ investment of Rupees 25 crore or more, for
-y - processing of sanction minerals, during the lease
period.

. (@ (@ Payment of royalty and other dues to the
.o o State Government after agreement.- After the
-sanction of quarry lease the amount of

payable royalty as per rate prescribed in

_Schedule-VI on the quantity of minor

mineral to be dispatched/ consumed from

- .' the quarry lease area and in addition to the

-+ amount.of payable royalty, the additional

R _ payable amount as per sanctioned tender

. rate -shall have to be paid to the State
“too te.Government by quarry lease holder.

* (i) -Under the provisions of these rules, the
""" - i quarry: lease holder shall make the payment
b &w o of other taxes and amount as dead rent,
R -":;:District Mineral Foundation etc. During the

period of quarry lease, if the royalty rates,
rate of other taxes and other amount as
dead rent, amount payable to District
. Mineral Foundation etc. are revised then on
the revised rate of these amount shall be,

paid.

(iii) After the grant of quarry lease if more than

. ‘one new minor mineral not specified in the

lease ‘is. found in the lease areas, the lease

holder shall report to the Director, within a

period of 60 days from the date of such

- discovery and the lessee shall not win such

‘minor minerals until the order to include

such minor mineral/minerals in the lease is

. _ . received from the Director. After inclusion of
IETO suich minor mineral / minerals in the lease,
the lease holder shall make payment of
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20. In rule 42,-

amount of royalty on the quantity of such
dispatched/ consumed minor
mineral/minerals shall also make the
payment of additional amount as per
sanction tender rate, dues other taxes and
amounts i.e. dead rent, District Mineral
Foundation etc. to the State Government:

Provided that if any major mineral is
found in the area after the grant of quarry
lease, the lease holder shall immediately

"inform it to the Director and shall not win
and dispose of such major mineral. In such
cases, action shall be taken as per the rules
of Government of India.”.

(1) after the words "Regional Head", the words "or competent
officer of Indian Bureau of Mines" shall be added.

(2) in sub-rule (B) - in clause (1), for sub-clause (iii) and (iv),
the following sub-clauses shall be substituted, namely :-

"(iii)(a) The eligible person shall submit the

application along with documentary evidence to
the Director for obtaining recognition. Along with
the application, Rs 10,000 (rupees ten thousand)
shall be deposited as application fee through
challan in the revenue receipt head 0853. In
addition to this he shall also deposit a security
amount of Rs. 50,000/~ (Rupees Fifty thousand)
as a bank guarantee for the recognition period. A
pre-registered recognized qualified person shall
also have to deposit a security amount of Rs.
50,000/- (Rupees fifty thousand) as a bank
guarantee for the recognition period within a
period of three months from the date of this
notification.
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(b)

() -

. years.

(d)

(iv) (a)

The Director after making such inquiry as he
may deem fit, may give recognition or deny
recognition and where grant of recognition is
denied then the Director shall give written
intimation to the applicant recording the
reason thereof.

The recognition shall be for a period of five

The decision of the Director regarding grant
of recognition shall be final.

If during the period of recognition, it comes
to the notice that the recognized person has
submitted mining plan/mining scheme for
approval or approved on account of
misconduct/malpractices intention or has
concealed,. the facts or in a sérious

' irregularity or inaccurate manner, then the

Director after providing hearing opportunity
to such a recognized person, may revoke
recognition and a fine of rupees upto 50,000
(rupees fifty thousand) shall be imposed and

" in event of non-deposit of the above penalty

(b)

within a period of one month from the date
of such receipt of information, then the
amount of penalty imposed shall be adjusted
against the bank guarantee deposited as’
security amount.

After the expiry of the recognized period, if it
comes to the notice that the mining plan/
mining scheme has been approved due to
misconduct or malpractice or concealment of
facts or in serious irregularity or inaccurate
manner by the recognized person then the
Director -or his authorized officer shall take
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further action as under the provisions of
Indian Penal code: :

Provided that if the recognized person
voluntarily applies for termination of his
/her recognition then such recognition can
be terminated by the Director after giving
him / her an opportunity being heard.

{(3) In sub rule (B) in clause (1) after sub-clause (iv), the
following sub-clause shall be added, namély:-

"(v) (a) The recognized person, shall have to submit
an application for renewal of recognition to the
Director 03 months before the expiry of five year
period of recognition. Along with the application,
Rs 5,000 (five thousand rupees) shall have to be
deposited as application fee in revenue receipt
head as prescribed in sub rule (3) of rule (10)

(b)

(c)

The Director may, after making such inquiry
as he deems fit and providing an opportunity
of being heard, may renew the recognition or
refuse to renew.

Recognition shall not be -rencwed' if any

. misconduct / malpractice by the recognized

(d)

(¢)

0

person is found or if no work relating to the
mining plan / mining scheme has been
carried in the state in the given period of
recognition.

The renewal of recognition shall be done for
a period of five years.

The decision of the Director regarding grant
of renewal of recognition shall be final.

If the recognized person voluntarily applies
for termination of his /her recognition, then
such recognition may be terminated by the
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Director after giving him / her an
opportunity of being heard hearing.”.

(4) In sub-rule (B}, clause (2) shall be omitted.

{5) In sub-clause (a} of clause {6} of sub-rule (J), for the
words and figures "rupees 15 thousand”, the,
following words and figures "rupees 75 thousand”

. shall be substituted.

21. In rule 60, after sub-rule (4), the following sub-rule shall be
added, namely:-

“(5) In such cases in which penalty has been imposed or
amount of minerals dues remains for recovery, 10
percent of such amount, shall be deposited in the head of
account as mentioned in sub rule (1}. The challan of the

" such deposit amount shall be attached with the appeal /
revision application. Only after that appeal/revision
application shall be admissible.”.

22. In rule 68, in sub-rule (6), after clause (b), the following'
clause shall be added, namely:-

"(c) If sludge (silt} is removed from any government pond,
dam canal stop dam, water body, water structure with
“i:the permission of the concerned Government Department
aatoand if the concerned Government Department consumes
' such sludge (silt) fully in its own departmental work,
then no royalty shall be payable on such shudge (silt} and
there shall be no need to obtain any transport permit
under these rules for the transport of such sludge (silt):

Provided that the concerned Government
Department shall neither sale such sludge (silt) and nor.
shall give permission to anyone for its sale:

Provided further that if such sludge (silt) is required
by the farmers for non-commercial purpose, the
concerned Government Departments shall allow to carry
the sludge (silt} free of cost on submission of the
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application. For this purpose, neither royalty nor
transport permit shall be required under these rules:

Provided also that if sand comes out with sludge (silt),
then such sand shall be disposed of under the Madhya
Pradesh Minor Mineral Rule 1996 and other rules made

by the State Government. Royalty shall be payable on
such comes out sand.”.

23. In Schedule-, for serial numbers 1 and 6 and entries relating
thereto, the following serial numbers and entries relating
thereto shall be substituted, namely:-

' “l. Dimensional Stone-Granite, Dolerite and other Igneous
and Metamorphic rocks and sedimentary rocks which
are used for cutting and polishing purpose for making
blocks, slabs and tiles of specific dimension.

6 (a)Stone for making Gitti by mechanical crushing (i.e. use
of crusher).

(b) Stone, Boulder, Road Metal Gitti, Dhoka, Khanda,
Dressed Stones, Rubble, Chips.

() Sand manufactured from stone (by mechanical
process).”.

* 24, In Schedule-II, minerals specified against serial number 3, 5,
9, 10, 11 shall be omitted.

25. In Schedule-III, for serial number 1 (a) and (b} and for 4 (a)
and (b) shall be read as below :-

S.No. Mineral Rates
(rupees per cubic
meter)

1. | Dimensional Stone-Granite,
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Dolerite and other Igneous and
Metamorphic rocks and
sedimentary rocks which are
used for cutting and polishing
purpose for making blocks,

slabs and tiles of specific

dimension.
(a) Black-Colour 2000
(b) other Colour 1000
4(a) | Ordinary sand, bajri - 125
(b) | Sand Manufactured from Stone 50

(By Mechanical Process)

26. In Schedule-1V, for serial 4 and entries relating thereto, the
- following serial number and entries relating thereto shall be

substituted, namely :-

S.No. Category of Mineral 1st Year of | 2nd year and |,
the quarry | onwards of the
lease quarry lease
(1) (2) (3) )
“4, | Flag-stone natural Nil 1,50,000
Sedimentary rock which is

used for flooring and roof
top and for  other

purposes.

27. After Schedule V, the following Schedules shall be added,
namely:- '

"SCHEDULE VI
{See Rule 29}

RATES OF ROYALTY
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S.No. Mineral Rates (Rs. per
tonne)
(1) (2) (3}
1. |China clay, fire clay, ball clay and 60
other clay
2. |Diaspore 390
3. | Dolomite 100
. 4. | Calcite - 90
5. |Laterite 80
6. |Limekankar 110
7. | Pyrophyllite 200
8. | Ochre 50
9. |Quartz 60
10. | Quartzite 105
11. |Shale 90
12, | Silica Sand 50
1713, | Steatite or Talc or Soapstone 150
14. | Other minor minerals specified in 135
Schedule-V

SCHEDULE - VII
(See rule — 29}

RATES OF DEAD RENT IN RUPEES PER HECTARE PER ANNUM

The rate of Dead Rent for minor minerals specified in Schedule- V

except First year of Lease period shall be Rupees Forty Thousand per

Hectare per annum. -
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. :28. Form XV, XVI, XVII and XVIII shall be omitted.
... 29 After form XXX, the following forms shall be added, namely:-

-Reoelved Atuissiiin

To

"FORM-XXXI

. {(See Clause (b} of sub-rule {2} of Rule 41A)
. Applicatmn ;Form. for.e-tender for the area of minor minerals specified

in Schedule V

The Collector,
Mining Section
District...........

Sir,

1. . I/We are hereby submits the application for the area .............
in ‘Schedule: for minor -mineral

.........

(place} on the........... day of 20

..............

to be allotted by E-tender for

- Quarty. Lease.. -You are requested to allot the said area by e-tender
under the provisions of Madhya Pradesh Minor Mineral Rules, 1996.

2. _A'sum-of Rs. 25000 (Rupees twenty five thousand) as application fees

' has been déposited vide challan No

-of challan is annexed herewith.
3.: The required particulars are given below:-

...........

Original copy

S I

‘Name of the applicant

--------------------------------------------

(1)

Nationality of the applicant (Partners,
Directors, Members}

......................................

(iii)

Place of registration or incorporation
{firm, Company or Society/
Association}

....................................

(iv)

Profession of individual, nature of
business of firm or Company or
Society/ Association and place of

i business.

......................................

v}

Address of the individual firm,
Company or Society/Association and
E-mail address, Telephone/Mobile
Number, STD Code etc.

....................................

(vi)

Caste (individual or members of
Society/Association)

(vii)

Educational qualification {individual
or members of Society/ Association)

{vi1i)

Age {individual or members of
| Society/Association)

....................................

(ix)

i Residence (individual or members of

. | Society/ Association)

.......................................
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(=) List of Director/Partners/ Members | ....cccooiiiiiiiiiiinnin.

(xd) Registration/in-corporation certificate | ..........cooeiiniiiiiniininnnn,

(xii) | Financial status 0000 |

(xiti) | Articles of memorandum/ |

‘ partnership deed/by-laws

4. That 1/we accept the conditions specified in chapter 6-A of the
Madhya Pradesh Minor Mineral Rules, 1996.

SCHEDULE

The Particulars of area which has to be e-tender :

Distt. | Tehsil | Village | Panchayat | Patwari Khasra | Area | Type of
Halka No. land
No. (Private/
Govt.)
Total Area

The Patwari Map of applied area is annexed.
S. If the area of land is Private land, whether the un-conditional consent

; of the land owner has been annexed.

6. Whether the copy of Resolution of Gram Sabha for notified area and
Resolution of Gram Panchayat for non-notified area in regard to e-
tender is annexed.

7. Description of nearest Railway Station/Bus Stand for reaching to
applied area for which the application has been submitted.

8. Any other particulars as the applicant wishes to furmish.
DECLARATION

I / we hereby declare that I/We shall not be entitled to claim for grant
of Quarry Lease on the basis of this application.

Place: -
Date:
‘ Signature of Applicant®
Complete Name.....ooovemvvuvienenes
FORM-XXX11

(See clause (f} of sub rule (7) of Rule 41-4)
ONLINE AGREEMENT/UNDERTAKING/CONSENT LETTER TO BE
SUBMITTED BEFORE PARTICIPATION IN THE TENDER

I, Shri/Smt./Ku. .....cocviivivnnnans 8/o, D/o, W/o Shn ...
owner/paritner/director/authorised signatory ............. resident of ..........
district ......c..ccceenee (hereinafter called the tenderer) which expression shall
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where. the context so admits include his/her heirs, executors,
administrators, representative and permitted assigns on this day ......... .
month ..... year 20...... give consent/undertaking that;

1. Whereas, the tenderer has read the conditions laid down in tender
documents regarding mine etc. or understood before taking part in the
tender process of ............ quarry and admits that tenderer shall not have
the right express ignorance regarding the said conditions as said above.

2. The tenderer hereby agrees that, -

(a) Before submitting the tender, the tenderer has made spot
‘ inspections of the mine and is satisfied with all the aspects of
the mine such as approach road, available mineral etc.

(b) The tenderer, before participation in the tender shall deposit
25% amount of the dead rent payable as per the area -of the
mine of the minor minerals or Rs. 50,000 (Rupees fifty
thousand) whichever is higher. This amount shall be the
security amount. . .

{c)  With the completion of tender proceedings and other necessary.

formalities, the mine shall be operated and the payment of due
amount shall be made within the prescribed period.

() The Director is not bound and the  State
Government/Departmental Minister shall be free to accept or
cancel the highest bid received without assigning the reasons
thereof

(¢)  Approved mining plan/environment clearance / other necessary
statutory permission/other required formalities shall be
submitted/completed within prescribed period under the M.P.
Minor Mineral Rule 1996. After completing these formalities an
agreement shall be executed as prescribed in Form VII. Failing
which, the deposited security amount shall be forfeited:

Provided that where the Director is of the opinion that the
successful tenderer is not responsible for delay in execution of
the agreement or completing the formalities, then he may permit
to execute the agreement even after the expiry of the above
period.

3. I have carefully studied the M.P. Minor Mineral Rule 1996 and shall
comply with the provisions of these rules.

4, Stamp duty and registration fees required for execution of agreement
' and furnishing surety bond shall be borme by me.

5. I promise that -

(a) My Firm/Partnership Firm/LLP/Company/ Society ...ccovune is not
bankrupt and there is no outstanding dues against the allotted
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mines and the minerals. If any such dues are found then the -
same shall be adjustable against my security amount.

(b) If at any time before or after the execution of agreement it comes
in the light that I do not have desired qualification to submit the
tender then I shall be declared or disqualified. If the quarry
lease is obtained by me/us on incorrect statement or
information then my/our quarry lease shall be cancelled. If
letter of intent in my/our favour has been issued or the
execution of the agreement by me/us has been made then on
incorrect statement or information my/our sanction
letter/agreement may be cancelled by giving notice in writing.
As a consequence of such cancellatioh my/our security amount
and other amount may be forfeited and there shall be right for
taking any other action as per applicable laws or as per
documents submitted by me. I shall be hable for any loss
caused by me/us due to cancellation.

Date :

Place :
[oeeeeeee e e eaneeens )
Signature of tenderer
Name ..qicsaammas
AQAress ...ocvvevemsivens
Mobile No. ..............
E-mail........cccennnns ?

TEAYRY & o9 & AW | TN IR,
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